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POSTPONEMENT OF DISCUSSION
ON BANK AWARD

Mgr. DEPUTY CHAIRMAN: Before
Dr. Barlingay begins his speech, I
have to make an announcement. The
Chairman has decided that the discus-
sion on the Bank Award set down for
11:15 AM. today will stand postpon-
ed to 11'15 a.M. tomorrow as there is
an emergent Cabinet meeting today,
and tomorrow both the Finance Min-
ister and the Prime Minister are ex-
pected to take part in the debate.
THE PREVENTION OF FOOD ADUL-

TERATION BILL, 1954—continued

Dr. W. S. BARLINGAY (Madhya
Pradesh): Sir, I rise to support this
Bill in as strong terms as I can possi-
bly command and I must congratu-
late the hon. Minister for Health for
bringing forward such a comprehen-
sive measure before this House. But
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at the same time I have to say that
merely penalizing certain wrong-do-
ings in society does not really improve
society, What is of the utmost conse-
quence in such matters is that the
Government and society should take a

proper attitude towards the entire
question. I do not speak here with
any feeling of bitterness. I do not

also say that the policy of the Gov-
ernment is mistaken or that it has
got to be altered in material particu-
lars. I am also fully conscious of the
fact that in our Health Minister today
we have got a person who has got an
aptitude to adorn whatever she touch-
€s. Nonetheless I do want to say, and
to say very frankly, what I feel about
this whole matter. I want to refer es-
pecially to the production of what is
called Dalda or vegetable ghee in this
country, The hon. Health Minister
has drunk deep at the feet of the
Father of the Nation and I sure what
I want to say in this connection
would appeal to her personally even
if it does not appeal to the Govern-
ment as a whole, Sir, I feel very
strongly about this matter. I do not
want to raise the entire question as
to whether this Dalda or vegetable ghee
is harmful to the health of the indivi-

dual in this country. It is just
possible—although I have got very
grave doubts myself about the

matter—that this Dalda or vegetable
ghee is not injurious to the health of
human beings. It is quite possible to
hold that view but nonetheless 1
have no doubt in my mind that the
manufacture of such products in this
country is absolutely unessential.
Suppose somebody wants to use
vegetable ghee, perhaps we need have
no objection to his doing so and in
a country which follows the principle
of laissez faire, the method of look-
ing at it would be entirely different.
But we are told that this is a Wel-
fare State and we believe in planned
economy. Is it not therefore surpris-
ing to find, if I may say so, as I said
before, without the least bitterness
and with the fullest sympathy with
the object of this Bill, that even in
the Five Year Plan, which by itself
is a very great document, there are
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development schemes which concern
the production of Dalda and vege-
table ghee? In a country where oil is
available in plenty and where the
food habits of the people do not re-
quire that this oil be refined in any
way or be turned into Dalda or vege-
table ghee—I for one and I am sure
several of us here use oil every day
of our life—is it not surprising to
find that in a Welfare State like this,
you should have  development
schemes for the production of Dalda
and vegetable ghee?

It does seem to me that there is
something wrong somewhere so far
as this matter is concerned. We ought
not to waste national energy, we
ought not to waste national money
in the production of vegetable oil in
any manner and when you find that
it is included even in the Five Year
Plan, will you excuse me if I say
that this would amount to a plan-
ned waste of national energy?

AN Hon, MEMBER: No.

Dr. W 8. BARLINGAY: Somebody
here says, “No”. Of course it is demo-
cracy and [ fully realise that every-
body is entitled to his own opinion. I
also have my views on this matter
and the hon. Minister will surely
excuse me if I air my views in a
very, very frank manner.

Take another instance,
day we were told something about
synthetic rice. I for one do not really
understand why we should have any
such synthetic food at all. Actually
the very ingredients are commonly
eaten here in the country. It is said
with regard to synthetic rice that that
particular kind of rice would contain
tapioca and groundnut and some other
substances which are not injurious to
health. Now, every one of these sub-
stances is being eaten by our people
and there is no kind of compunction
with regard to the eating of it. So
there is no difficulty about eating it.
In these circumstances, I really fail
to understand why we should en-

The other

courage the production of this synthe-
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tic ‘rice at all. This I would call a
waste of national energy for nothing
and the only thing it will lead to is
adulteration and adulteration galore.
I object to the production of Dalda or
vegetable ghee also. My objection to
these and to the production of synthe-
tic rice is not necessarily on the ground
that they are injurious to health but
on the ground that they make ghee,
and so far as synthetic rice is con-
cerned, they will make rice, I mean
good rice, natural rice, very difficult
to obtain in the markets of this
country.

In the same way I want to say
something about the ghani industry
also. The other day, Prof. Ranga quite
rightly pointed out that the policy of
the Government, so far as this matter
is concerned, appears to be—what shall
I say—not very satisfactory. I speak,
of course, subject to correction. I
have been one of those who have tried
to support the ghani industry in my
own State and I can say with some
amount eof experience that no scheme
with regard to the improvement of
ghani will ever succeed when the
present policy with regard to manu-
facture of oils in this country conti-
nues.

I say all this because 1 find that
while on the one hand the hon. Minis-
ter for Health is extremely anxious
to see that our foods are not adulterat-
ed, we find on the other hand that a
policy consciously or unconsciously—
I do not know which—is being follow-
ed which will go counter to what she
wants to achieve by passing Bills like
the present one,

Next may I refer to some of the
clauses of this Bill? Take for instance
the question of adulteration of ghee
with Dalda or vegetable ghee. I
would humbly ask the hon. Minister
for Health, whether adulterated ghee,
that is to say, ghee mixed with Dalda,
is covered by the definition given in
) (a), () (b) or (i) (c) of clause 2.
Perhaps it is covered by (i) (a). No
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doubt the hon. Minister will reply that
it is covered by (j) and (1), but as we
have it in the definition here, that will
depend on the question of what sort of
rules are prescribed by the Govern-
ment in this behalf. So far as (i)(a)
is concerned, I want to humbly point
out that this sort of definition is pure-
ly subjective. (i)(a) says:

1022

“It the article sold by a vendor is
not of the nature, substance or
quality demanded by the purchaser
and is to hls prejudice, or is not of
the nature, substance or quality-
which it purports or is represented
to be;”.

This is indeed, a very valuable defini~
tion and I do not suggest that it should
be omitted or anything of that kind.
But it will readily be granted by any
lawyer that this is purely a subject-
ive definition. What is really wanted
is an objective definition of the word
“adulterated”. The only two places
where you get this objective definition
are (i)(b) and (i)(c). I would humbly
ask the hon. Minister for Health whe-
ther, if I adulterate pure ghee with
dalda, that sort of mischief could be
covered by either (@i)(b) or (i) (c¢). I
humbly submit that it would not be
covered. And while I do not want to
make any insinuations, I do feel that
the wording of (i) (b) and (i) (¢) has
been made as it is, because we want
to save, somehow or other, the manu-
facture of Dalda or wvanaspati.

I want to say one thing with regard
to vanaspati ghee. I am fully aware
of the fact that so far as my know-
ledge goes at present we have not been
able to find any substance, any colour-
ing matter which if added to the
vanaspati ghee lasts for over six
months or so.

The difficulty really is, as the Health
Minister will no doubt point out, that
there is nothing, no colouring matter
or any chemical substance which could
be mixed up with this Dalda so that
this could be distinguished from pure
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ghee. 1 am sure she will point this
out but I am told—and I speak sub-
Ject to correction—that there are sub-
stances which keep their colour for
at least about six months. I know
that that will not really meet the
needs of the scituation but then even
six months is a good enough time, T
take it, and even if adulteration will
not be completely prevented by addi-
tion of such substances, nonetheless
by adding such substances which have
efficacy at least for six months, adul-
teration will no doubt be lessened at
least to some extent.

There are other aspects of the Bill
to which I would now advert. I would
say that so far as the penalties are
concerned, clause 16 of this Bill is a
definite improvement on the corres-
ponding clauses of the previous Acts.
Nonetheless, it does seem to me that
even these penalties are not very ade-
quate. I am referring especially to the
fine which this clause says cannot ex-
ceed Rs. 2,000. I very humbly wish
to point out that those people who
deal in adulteration hardly feel an
imposition of a fine of Rs. 2,000 as a
punishment at all. While they make
tons and tons of money by adultera-
tion, if you impose a mere fine of
Rs. 2,000, I suppose they would regard
it as mere child’s play. To them prob-
ably it will mean nothing at all. It
would mean no hardship. I am sure
that the matter is so v@ry important—
and I am sure that the Health Minis-
ter would agree with me that the mat-
ter is so very important—that I feel
that a much stronger punishment is
necessary. Of course, as I said some
time ago, even whipping would not be
enough so far as adulteration of food
is concerned, but since that punish-
ment is very uncivilised, I would cer-
tainly not advocate that sort of punish-
ment except only to indicate my
feelings in the matter. Although I am
not proposing any amendments to this
clause, I would suggest that on a
future occasion the question of penal-
ties under this Act may be taken up.

There is just one other thing +to
which I want to refer. It will be found
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in the definitions that everywhere the
word used is “injurious”. Take clause
2(i)(b). It says, “If the article con-
ta:ns any other substance which
affects, or if the article is so processed
as to affect, injuriously the nature,
substance or quality thereof” etc.
Now, obviously, the word ‘injuriously’
means injurious to health or harmful_
to health.

Kazi KARIMUDDIN: Adversely

Dr. W. S. BARLINGAY: ‘Injurious’"
has got reference to bodily feelings,.
bodily pains. That is what I take it
to be. I you want to import more
into it than what appears to be the-
case, prima facie I will have no objec~
tion. But as my hon. friend Kaz
Karimuddin has just pointed out, per--
haps that word might have been a
better word but the word ‘injuriously’.
I submit with all respect to my friend,
has got reference to bodily pain or
bodily feeling or discomfort. If that
be so, I do feel that it is not really-

necessary to have the word
10 A. M. ‘jpjuriously’ inserted every-
where in these definitions. We
could have some better word but since
I have not proposed any amendments-
to this Bill I submit this view of
mine for whatever it may be worth, .
for the consideration of the hon.
Minister.

In the course of my speech I may
have said something which may not
have been palatable but after all
everybody is entitled to his own views..

SHRr M. SATYANARAYANA (Nomi-
nated): They are not adulterated.

DR. W. S. BARLINGAY: This is &
democracy and whatever I may have-
said, I can assure the hon. Minister,
has not been said with any feeling of
bitterness or with any feeling
of disappointment so far as the-
policy of the Government is concerned
as 2 whole.

With these remarks I wholehearted--

ly «upport this Bill,
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Surt T. BODRA (Bihar): Mr.
Deputy Chairman, I welcome whole-
heartedly this Prevention of Food

Adulteration Bill, 1954 and I congra-
tulate the hon. Health Minister for it.

Looking at the definitions contained
in clause 2, I do not think they are ex-
baustive. Why I say this is because
of the following. Recently, an officer
went into the shop of a sweetmeat
geller in the District of Palamau and
found that the preparations were made
in adulterated ghee. Ghee was boiling
in the karahi and jalebi was being
prepared out of it. A school teacher
went there and purchased half a seer
of jalebi at the time when the officer
was taking it. The officer found out
that the ghee that was boiling in the
karahi was adulterated and he took
three samples; one he sent to the
Chemical Examiner, Calcutta, the
second he gave to the shopkeeper and
the third he gave to the school teacher
who purchased the jalebi prepared out
of that boiling ghee in the karahi.
That shopkeeper was convicted and
sentenced to undergo rigorous im-
prisonment for three months as well
as to a fine of Rs. 500. That case came
up before the Judicial Commissioner of
Ranchi and I was hearing that case.
To my utter amazement it so happened
that the shopkeeper was acquitted
and the plea was that the shopkeeper
was not selling adulterated ghee but
that he was selling only the jalebi.
According to the definitions, it became
very difficult for the Judge to say that
the offence falls within that Act; the
shopkeeper pleaded that he was only
selling jalebi which might have been
prepared out of adulterated ghee a
sample of which was taken by the
officer. Unless it is very clearly and
specifically mentioned in the defini-
tions that any food prepared out of any
adulterated substance also comes
within the purview of this Act and
that the man who deals in such things
is liable for crimina) action, the defini-
tion -will remain incomplete. (0)4
course, it has been indirectly hinted in
all the sub-clauses of clause 2, but I
would request that it should be very

<clearly and in specific terms incorporat-
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ed in the definitions that if any article
—let it be jalebi, laddu or pera—any
item of food prepared out of an adul-
terated substance is presented to the
public for sale in any manner the
shop keeper or any one who deals
in such things will come within the
purview of this Act.

Now I come to clause 8 and it runs
thus:

“The State Government may, by
notification in the Official Gazette,
appoint persons in such number as
it thinks fit and possessing such
qualifications as may be prescribed,
to be public analysts and define the °
local areas over which they shall
exercise jurisdiction:

Provided that no person who
has any financial interest in
the manufacture, import or sale

of any article of food shall be
so appointed:

Provided further that the State
Government may appoint one pub-
lic analyst for two or more local
areas, such local areas being regard-
ed as one unit for the purposes of
this Act.”

Of course, Sir, this clause has been
incorporated in this Bill, and as the
Health Minister knows, there have
been modest attempts in almost all
the States of India to produce an Act
for the prevention of adulteration in
food articles. In this clause, Sir my
opinion is that the State Governments
should be compelled under this Act,
to appoint a Deputy Collector, a De-
puty Magistrate to go and check the
wagons which contain a thing like
mustard oil. In a place like Jam-
shedpur where so many wagons were
coming and being stationed, at the
Jamshedpur railway platform it
should be the duty of the State Gov-
ernment to appoint a Deputy Magis-
trate specifically for this purpose, to
accompany the Public Health Officer
and the Food Inspector and they
should be empowered to open that
big opening of the wagon and take
samples of mustard oil or ghee, as
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the case may be, and 1t must be
analysed and checked in the piesence
of the Deputy Magisirate and the
wagon should be released to the
merchant who has ordered for it only
after the signature and satisfaction of
the Deputy Magistrate In clause 8§,
Sir, only if the State Governments are
compelled to appoint a Deputy Magis-
trate for this specific purpose adul-
teration of a thing like mustard oil,
which 1s always there for the need of
the poor can be controlled It 1s not
open for all the people to take ghee
and almost the whole nation, millions
of Indians, aie preparing their food
ovt of thi, mustiard o1l Especially
in 1ndustrial places like Dhanbad or
S ndr1 or Jamchedpur where lakhs of
peopl~ ar~ lhiving and are preparing
their vezetables cut of mustaid oil,
un.l the Deputy Magistrate checks
the stuff with the help of the Pubuc
Health Officer, the Food Inspector
and other officers and satisfies himself
that 1t 15 good, 1t should not be re-
leased to the public fer sale and con-
sumpt on  and lherefore Sir, I pro-
pose that in clause 8 something should
be done something should be men-
tioned so as to compel the State
Government$ to appcinl a  Deputy
Magistrate specificallv for this pur-
pose so that until he checks it the
cont~nis of the wagons should not be
released for sale to the public

Now I come to clause 10, Sir deal-
meg with ‘Powers of food mspector’
Theic 15 ev~o.y chanes tha* the food
inspectors—T presume, Sir, that therr
pav will not be more than the scale
of Rs 150—Rs 350—w 1] be a2ppointed
by each and every State for this pui-
pose If th~ food inspectors are going
to be appointed, they must be gazetted
officers whose pay should be on the
scale of Rs 250—Rs 850 If the food
mspectors are gomng to be appointed
for this purpose, who will be getting
a salary of only Rs 150 or Rs 200
or Rs 250 or even Rs 300, then they
are bound to be dishonest, the food
mspectors will be bound to be dis-
honest 'n my opinion because that
salary will not be sufficient to main-
tain themselves, their wives and
children and to mawintain the integ-
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rity of the State Governments and
the Central Government in the ad-
minwistration of this Act Therefore,
S1 etther the food inspectors should
be made gazetted officers, and if that
1s not possible under the present
economic condition of the country,
then the food inspectors should be
always sent round for the search of
all these things with a posse of armed
force or constables or with a sub.
inspector of police, because, Sir, if
the food inspectors just like other
marketing officers or vegetable in-
spectors or cloth inspectors, go aione,
erther they will be bought over by ihe
shopkeepers or perhaps they will be
assaulted because a food inspector,
unless he 1s gazetted does not get the
morale behind him to go and take the
nitiative 1n the best of his zeal, and
if the food inspectors do come from
ITT Giade officers 1n the State Govarn-
m~nt*s or in the Central Government,
then they must be always accom-
panied by the sub-inspector of police
in charge of the thana 1n whose
jurisdiction he 1s gomg to check the
<hopkeepers, and, Sir, I request that
these food inspectors should be vested
with all the powers of a sub-
mnspector of police to arrest the shop-
kecnors immediately, then and there.

I would also suggest that th- police
sub-inspectors 1n charge of thanas
should not be depiived of the powers
of detecting, food adulteration, 1t
should ns* be confined only to the
dutizs of the food mspectors to go and
check  the shopkeepers and others
concerned because, Sir, a police
officer may find that someone 1s con-
travenming this Act, and 1f the police
sub-inspectors are not vested with
these powers of detecting adulteration
and arresting the persons concerned,
it will happen 1n the long run that
there will be a tie between the two,
the food 1inspector wversus the polic2
sub-inspector, with the result, Su,
that when the food inspector 1s trying
to hand over the accused to the thana
officer, the thana officer will iry to
refuse to accept him and there will
be a kind of a tug-of-war and the
purpose, the good purpose and the
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honest desires of the State Govern-
ments will be frustrated because, Sir,
as Shrimati Savitry Nigam said, as
99 per cent. of the population of India
today are being affected in their
health by this food adulteration, I
submit that some such thing should
kindly be introduced so that the pur-
pose for which this Bill is being in-
troduced, may succeed in its entirety.

Becam AIZAZ RASUL (Uttar
Pradesh): Mr. Deputy Chairman, Irise
to give my wholehearted support to
the measure that is being discussed
on the floor of this House and I con-
gratulate the hon. the Health Minis-
ter for bringing forward this very
necessary legislation. Therz can be
no two opinions, Sir, about the
necessity, and the great necessity of
som= kind of legislation on a matter
which has been before the public, and
which has been a demand of the
public for a long time. I am sorry to
hear from the Health Minister, Sir,
that in spite of the fact that this Bill
was ready some time before, other
so-called important legislation stood
in the way of its being discussed in
Parliament. I should have thought,
Sir, that this was such an impbrtant
measure which affected the health
and the physical fitness of the people
of this country that it should have
got a very high priority. Now that
this Bill is being enacted and this
legislation is going to be put on the
Statute Book, I have every hope, Sir,
that this will bring about an im-
provement in the state of affairs of
adulterated food, which is rampant
to such an extent in our country that,
as I said before, the health of the
people has been impaired to a great
extent.

Unfortunately, we have not much
public opinion in our country, if I
may say so, otherwise I think there
would have been such a hue and cry
over this matter which is really caus-
ing so much harm and because of
which rich and poor alike have been
suffering for the past few years. Dur-
ing the time when there was food
shortage in the country this aspect
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of the matter got worse and during
these last few years it has been going
from bad to worse. Therefore it is
none too soon that this legislation is
coming.

I know that some States have some
laws about this, but I am afraid that
these laws have not done much to
improve conditions and they have
not eradicated this evil from our
country as was expected. And that
brings me to the point that although
the Govarnment in all its high hopes
anl with its great desire to fulfil the
demands of the people and to im-
prove their condition in many aspecis
does pass legislation, the implementa-~
tion of that legislation has not been
so satisfactory as to do really as much
good as was intended. Therefore, 1
would request the hon. the Health
Minister to see that the implementa-
tion of this very important legislation
after it has been passed here and after
it is placed on the Statute Book is
done in the most strict manner
possible.

Now, Sir, I need not go into very
great details about adulteration be-
cause everyone of us herg knows how
every possible kind of food is adul-
terated in our country. Unfortunate-
ly, it involves the morals of our
people. I say with a great deal of
shame that if our people themselves
had higher morals as regards business
methods and ethics not only of selling
but of buying as well, there would
not have been so much adulteration
of food. No one thinks of how it will
affect the people who take such food-
stuffs. The seller does not think of
it; he is only thinking of his profit.
Sometimes the buyer also from the
point of view that he has to give less
or pay a smaller price for an article
thinks that he is getting something
at a lower rate and he buys it but
the detriment to his health is not
kept in view. Adulteration of food
in every respect is most deplorable.
Every kind of food is liable to adul-
teration and is being adulterated but
the most common is milk, butter and
ghee. And these are the three im-
portant items in our food that should
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be adulterated as little as possible.
Even if we get a smaller amount of
butter or ghee to eat or milk to drink,
if it was pure it would have far more
beneficial effects on the health than
it we took a larger amount of milk,
butter or ghee which is adulterated.

Sir, 1
does not

understand that wvanaspati
come under this Bill and
naturally so because only adulterated
foodstuffs come under this. Vanaspati
as such cannot be called adulterated
because everyone knows that it is not
pure ghee, but at the same time I
would request the Health Minister
to kindly consider the suggestion that
tnere should be some kind of colour
prescribed to ghee which is not pure
ghee, and vanaspati should be included
in that. This guestion has been be-
fore the State legislatures and also
before the public and there have been
demands that ghee other than pure
ghee should have some colour given
to it so that the public when they
buy would know that they are not
buying pure ghee. Sir, I know per-
sonally and I know from many
friends also that ghee is sold as pure
£ghee, but we all know that what we
get from vendors and from shops is
not pure ghee. A small portion of
it may be pure but the rest of it is
either vanaspati or some other kind
of mixture that is mixed with pure
ghee and sold as pure ghee. Now,
this could be prevented if ghee other
than pure ghee including wanaspati
was ordered to be coloured so that
there would be a clear distinction,

As I said just now, it is the imple-
mentation of this legislation that has
to be carefully watched to see that
the purpose in view is achieved. 1
hope that this legislation will not be
enforced to the harassment of the
poor vendors while the rich people,
the producers and owners of big
companies who are usually involved
in the production of foodstuffs go scot-
free. We know they will find many
ways by which they can escape; they
will find out many loopholes and the
poor people will suffer. Of course, I
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am not saying that if some foodstuff
sold by a vendor is bad, he should not
be punished. He should be prosecuted,
but you have to see the greater
amount of harm and injury that is
done bv the things that are sold by
big comparies and concerns. how
they affect a larger number of people
and how they go scot-frec. I have
myself seen and I have heard from
many how in cities and other places
these Food Inspectors go about and if
they see a poor vendor sitting on the
side of the road with his food expos-
ed to flies or something of that kind,
they just topple over the whole of his
basket and the poor man has nothing
to earn for the day. It is a great hard-
ship for the poor man. I am not sug-
gesting that he should be allowed to
sell anything that is below standard
or that people should be allowed to
buy anything exposed to flies and all
that. That aspect is there but I want
to point that it is only these ' small
vendors and poor people who suffer
while the big guns go free. Our aim
should be to see that these big guns do
not tamper with the machinery and
that they do not escape through any
loopholes.

Now, clause 12 of this Bill gives
the purchaser the right to have the
food analysed. So far so good; but I
do hope that the hon. Minister will
consider that the proviso here is some-
thing which will obstruct the purchaser
frem making any report or getting the
food analysed. It says here: “Provid-
ed that such purchaser shall inform
the vendor at the time of purchase of
his intention to have such article so
analysed.” When we go to buy things
either in a shop or from a vendor we
just buy without ever considering that
the thing will be adulterated or will

not be up to the mark, so
that it becomes  very difficult.
Now, if I buy a tin of jam, I cannot

say to the shopkeeper or to the vendor
that I will have it analysed because I
do not know whether the contents of
that tin of jam are up to the mark
or not. It is only after I open the tin
and after I see that it is old or adulter-
ated or has become stale that I can
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nave 1t analysed to make sure that 1t
1s not up to the mark So I hope that
this provision that the purchaser has
to inform the vendor at the time of
purchase that he will have the food
analysed will be reconsidered by the
hon Minister and deleted if possible
because otherwise the whole purpose
of this Bil will be defeated

I remember once Sar, I bought a
box of chocolates from a shop I never
thought that those chocolates were old
or stale I gave that box as a present
w0 a friend’s child To my shame and
to my horror that friend of mine told
me that when that box was opened he
found that those chocolates were very
old and that in fact by eating them
the child might have fallen 11 Now,
1 was terribly sorry about 1t because
naturally I did not know that the tin
was old and the chocolates had be-
come stale Now, what happens? If I
go to that shopkeeper and tell him
that I got this tin from him and that
1t was bad, he will say, “Show me the
receipt, I did not sell this to you It
must have been someone else” This
1s what often happens So that 1t 1s
very difficult to prove that we bought
the thing from that shop and 1t 1s very
easy for the shopkeeper to say that he
did not sell it to us These things have
to be kept in mind and if this proviso
temains, then 1t will be very difficult
for the purchaser to prove that this
thing was bought and that 1t was not
really up to the mark

Then, another point Sir, about these
analysts I do not know what arrange
ments Governmeni will make about
these analysts in rural areas, because
usually there is some food adulteration
and all that For the man mn a rural
area 1t will take at least one or two
days for that food to be brought to a
town or a city where there 15 an ar-
rangement of this kind and by that
fime 1t will naturally get stale and
bad So something should be done
about immediate report and 1mmedi-
ate analysis

A friend of mine, a Member of this
House, was telling me the other day
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that he was eating some butter which
it seemed to him, was bad He sent
1t to the Government analyst and to
his surprise, he got a report about that
butter—saying that 1t was perfectly
all nght Now, I am not casting any
aspersions on any Government instl-
tutions or analysts but I would lke
to bring to the notice of the Govern-
ment that a very, very careful watch.
will have to be kept and strict in-
structions will have to be given to
Government analysts to see that a cor-
rect appraisal and a correct report of
tnings that are sent to them 1s made
Otherwise, as I said hbig people who
own big companies and who manufac-
ture all these articles of food which
are, more or less adulterated will get
off—-by getting reports from analysts
and also through other means

Sir, as regards clause 20, I hope that
Governmen* will give instruc‘ions to
the State Governments that they should
1nstitute special courts for this purpose,
because as soon as this Bill comes 1n-
to force, I have no doubt that there
will be a great number of such reports
coming 1 and the ordinary magis-
trates w11tn0t be able to cope with
them As 1t 1s, a lot of our revenue
and other work goes into arrears and
as these magistrates have to deal with
so many cases, they will not be able
to cope w th the work So I hope spe-
ci1al people will be appointed to go into
food adulteration eases

ernments, under se 24, have the
rule-making power and that these rules
will be placed before the State Legisla-
tures Usually when a Bill 1s passed
it becomes an Act and 1t goes on the
Statute Book But when the rules are
made they are such that i1t 1s more
by executive orders that things are
done and usually much of the purpose
that the Legislature has 1n view when
1t passes the Bill 1s not served and I
hope that by the enactment of the
Food Adulteration Act, Acts that may
be mn force in different States will be
cancelled and this Central Bill will be
the guiding authority in  all  States
also Otherwise, If there 1s a difference

I am glad Sir, %‘t the State Gov-
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in the laws, it will be rather difficult
to cope with them. I think that this
Bill, as it is drafted, will be able to
serve its purpose much betler than
those that are already in force in the
States, '

With these words, Sir, T give my
whole-bearted support to this measure
and [ hope that it will achieve the
purpose for which it is meant. that
adulteration of food will become less
on account of this law, and that the
hea’th of the people of our country
will suisequently improve.

Thank you very much, Sir.
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It will last for six months.
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Suri KISHEN CHAND (Hyderabad)
Mr Deputy Chairman, as has been
pointed out by all previous speakers,
I weicome the spirit behind this Bill
but whether this Bill will do any good
or curtail the evil of adulteration 1s
very very doubtful Before we pass
a Bill, we have got to consider whe-
ther the position after bringing 1n
Bills on the Statute Book, which can-
not be enforced, will not be worse
than the position before bringing in
those Bills, because when we bring
m Bills which are absolutely 1ineffec-
tive and cannot solve the problem in
question, we are really bringing law
itself 1nto contempt and really en-
couraging people to defy the law I
submit that this whole problem of
food adulteration 15 such a colossal
problem that the appointment of a few
Inspectors or the imposition of fines 1s
not going to solve 1t For example,
n this city of Delhi, there are at least
two lakh persons who are selling
daily some article or other connected
with food for human consumption

t RAJYA SABHA ]
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You go to the whole of Khar: Bhaoli
o1 Paharganj and other areas and if
you go 1n the evening you will find
lictle women selling rotten vegetables
or fruits, which are absolutely de-
composed, at a very nominal price

Sart H C MATHUR
Mot adulterated

(Rajasthan)

SHRrI KISHEN CHAND It 1s unfit for
human consumption It 1s defined here

a> follows:

(f) if the article, consists wholly
or 1n part of any filthy, putrd,
disgusting, rotten, decomposed or
diseased animal or vegetable sub-
stance or 1s insect-infested or 18
otherwise unfit for human consump-
tion”

It comes under that It 1s decompos~
ed vegetable matter 1n a putrid state
and unfit for human consumption and
vet 1t 1s openly sold in the streets
and bazaars of Delh1 Now I come
to clause 2 (1) (a) which says*

‘If the article sold by a vendor
1s not of the nature, substance or
quality demanded by the purchaser
and 1s to his prejudice, or 1s not of
the nature, substance or quality
which 1t purports or 1s represented
to be”

then 1t becomes adulterated food.
This 1s a very wide definition I will
wust give one or two 1llustrations
which will show the wide implica-
tions behind this defimtion In the
first instance during the last 6 or 7
years we have been importing food
gramns A large part of it was unfit
for human consumption Even now
we are importing a large quantity of
rice from Burma part of which 1s
unfit for human consumption and yet
our own Government 1s selling that
food grain Our Government should
be the first party who should come
under the provisions of this Bill I
will give other examples

AN Hon MEMBER*® The hon Minis-
ter you mean?
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SHRI KISHEN CHAND: The whole
Government. Why should it be only
one Minmster? Now we are very

{ 1 SEP.

grateful 1o the Agriculture Minister
for the supply of milk in various parts

of Dethi but that milk contains only
3 per cent. fat. Normally buffalo
miik has between 5 to 7 per cent. fat
content.
the milk that we are purchasing we
will be getting 5 per cent. fat and if
it contains oniy 3 per cent. will that
come under this Act?

AN Hox. MEMBER: Why not?

Surt KISHEN CHAND: Then your
depots will have to be closed down.
The milk supplied in the Depots at
Bombay also contains only 3 per cent.
fat. I want to prove that almost
every article that is sold in the mar-
ket is below the specific level and
how can you possibly check this prob-
lem by the appointment of a few in-
spectors who will probably catch
hold of the poor people who are sell-
ing pakories worth one pice each or
two pakories for a pice to the poor
children who probably get one pice a
day from their parents as their poc-
ket money? You are going to haul up
that type of vendors and the main
problem will continue to remain.

One hon. Member criticised vanas-
pati. I don’t agree with it and I wish
to say that this definition (i) (a)
should be removed at least for the
present. Later on when Government
has got better organisation they may
introduce this definition of 2 (i) (a).
They should now confine themselves
to (b) and (c) where the word “in-
jurious” appears. The moment you
put in the word ‘injurious’ your defi-
nition becomes much better. Because
adulteration which does not lead to
any injury may for the time being
be overlooked, but all adulteration
which leads to injury must be avoid-
ed. Several Members have taken
strong objection fo the use of vanas-
pati and its use in adulteration of

We are expecting that from ‘
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gnee. I don’t hold any brief for
vanaspati but I should like to say a
few words on its behalf. I submit
wnat there 1s an acute shortage of fat
m the world. The whole world is feel-
ing the need of more fat and so taking
steps in the production of more fat.
You know that some years back there
was a great scheme of sowing ground-
nuts in Tanganyika by British Gov-
ernment. Of course it proved a fail-
ure. Several hon. Members have
said that they don’t want to export
edible oilseeds, We don’t want to
export edible oilseeds and so
we crush and extract oil from
oilseeds. It was all right in the past ages
when ghanis used to work in the vil-
lages and fresh oil was consumed.
Fresh oil is very good for human con-
sumption but it has certain acids and
if the oil is kept for a month or two,
it turns rancid. Sir, I welcome the
system where as pointed by an hon.
Member who preceded me, every vil-
lage should have a ghani and every-
body should use fresh oil. It is very
good if that scheme is a workable
one, but if you are importing oil
from the mills and keep it for seve-
ral months, that oil will turn ranecid
and will not be wholesome for human
consumption. Some Members have
suggested that we should have the oil
refined. The moment you refine it,
it has gone through certain mill pro-
cesses. Then several Members have
asked in this House why the Govern-
ment does not permit export of re-
fined oils. The oil-mill industry is
demanding permission for export of
oil. Will it not be better if instead of
exporting oil, we convert it into hyd-
rogenated oil and export it to other
countries who have no objection to
its use and consumption. T will assure
hon. Members that a great deal of
research has been carried out in
Europe and America where hydroge-
nated oil is used. Those countries
place great value on butter but apart
from butter if you require more fat,
then hydrogenated oil is as good as
ghee. It is sheer waste to convert
butter into ghee. You lose so much
of the valuable part of butter when

11 aM.
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{Shr1 Kishen Chand ]
1t 1s converted mnto ghee 1 wou'ld
welcome greater consumption of but-
t=r in our country but if you are going
tu fry things, well, then ghee and
hydrogenated oils are equally good
There 15 no diflerence and any
amount of research has not been able
ic prove the slightest injurious effects
of hydiogenated o1l on human bodies

SHrr  GOPIKRISHNA VIJAIVAR-
GIYA (Madaiya Bharat) Why then
this process of hvdrogenation?

Sar1 KISHEN CHAND Because bv
hydrogenation 1t 1» solidified and it
1s much more easy to transport it
from one piace to another and the
contamers are notl o difficult to get
E-pecially for exporting to foreign
countries it 1s much easier Of course
we want pure ghee and no process
has been found which can easily de-
tect a mixture of hydrogenated o1l
with ghee The hon Member who
preceded me pointed out that no co-
louring matter has been found so far
and the outside world market 1s pre-
pared to take hvdrogenated o1l from
us So instead of exporting o1l why
not we try to export hydrogenated
01l1? My contention 1s Don’t be
agamnst the industry don’t raise your

~ agamst the mdustry or mills for
hydrogenated o1l You carry on re-
search work for finding out some sort
of colouring matter which will safe-
guard agamst the mixing of hydro-
genated oils with ghee In so far as
you want to safeguard against the
adulteration of ghee with hydroge-
nated o1l I am one with you, but to
say that we should not have factories
producing hydrogenated o1l in our
country 1s not right We should wel-
come 1t and encourage it and we
should have more and more factories
converting o1l which i1f not used for a
couple of months would turn rancid
If anybody wants to use oil, he can
So my contention 1s that the criterion
of adulteration of food should be not
what 1s given 1n this definition but
should onlv be whether that food 1s
miurous

!
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This Bill should be really split up
mto 2 or 3 parts One part should be
for food which 1s bottled or packed or
manufactured on a large scale and
sold in containers It 1s very easy to
check that industry because in facto-
ries you can easily appoint inspectors
who will go and 1nspect how the
food 1s being prepared and packed,
and the number of factories 1n our
countty will not be so large and the
process will not vary from day to day
su that daily checking 1s not neces-
sary and by checking at intervals you
can be sure that factories which are
producing food for human consump-
tion are producmg them in conditions
which are hygienic, that the ingre-
dients used 1n that food are of pure
quality, that the articles of food are
properly packed, that they are label-
led properly that they describe pro-
perly the contents, and more impor-
tant than all that, that there 1s a date
fixed before which that food must be
consumed After all, as we all know,
every food which 1s kept in a con-
taimner slewlv and gradually deterio-
rates and T am mndeed surprised that
in this Prevention of Adulteration
Bill no mention 1s made about fixing
a time before which any food 1n a
container should be eonsumed Take
your wheat or corn flake Let 1t be
produced in the best possible manner
and under the most hygienic factory
conditions, let 1t be packed in the best

manner possible, even then, 1if it 1s
kept for more than six or eight
months 1t will automatically become

bad But there 1s nothing 1in this Bill
to ensure that a date 1s fixed before
which that article should be consum-
ed 1In the case of drugs such a date
1s marked on the label Most of the
drugs have 1t on the contamer, the
date by which the drug must be used
Otherwise 1t 1s useless

Sir  several hon Members have
pointed out that this 1s a far-reaching
Bifl There are various clauses 1n it
and 1t 1s very difficult to point out
which of them according to me re-
quire changes But I would like to
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pomt out one or two clauses which
need urgent attention

There 1s clause 5 which deals with
the import of certain articles The
mmport of certarn articles 1s denied
An hon Member has pointed out that
she purchased chocolates and they
weie found to be so oid that they were
unfit for human consumption Have
we any arrangements to examine the
articles when we import them from
other countries? You know, Sir, that
in toreign countries they do not allow
the import into their country of any
foodstuffs from our country unless and
until that foodstuff has been tho-
roLghly tested and examined in their
laboratories and they are fully assur-
ed of the quality of the article put into
the packet But, Sir, 1n our country,
we have no such restrictions and even
in this Bill I find only the words “No
person shall import into India (1) any
aduiterated food, (1) any misbrand-
ed food” or any licensed food 1
submit 1t 1s not right that we should
allow any and every kind of food to
bz imported 1n our country, irrespec-
tive of 1ts quality, wrrespective of the
conditions under which 1t 1s produc-
ed I submit that like other coun-
tries we should insist that any article
which 1s going to be 1mported, sam-
ples of 1t should be sent to the analyst
and they should be thoroughly exa-
m ned before we permit the import
of any foodstuff into our country It
should be on a reciprocal basis, and
we should not allow 1mport of food-
stuffs from any country which 1s not
prepared to take l'kewise foodstuff
from our country

I would also like to point out that
there 1s going to be a shortage of food
n e whole world and scientists
shox%‘, therefore, search for ways of
making artificial foods Several hon
Members must have read imn papers
about the plant “E” “Algae” which
grows 1n the sea, a living organizm
which 1s fit for human consumption
I do not see any reason why they
should not take 1t, and also eat artifi-

|
|
J
|
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wal rice  Also I see no reason why
there should not be the consumption
ot say, the groundnut cake If ground-
nut cake 1s preparea in a proper con-
dition and 1t 1s 1n a pure form, it can
be very well used as a protein food It
1s very rich in protein and I do not
see any harm 1n using 1t for the pre-
paration of bread, if the groundnut
cake 1s 1n a pure form Such bread
would be veiry wholesome and 1t will
be full of prote:n But I think this
Bill 1s gomng to stop the manufacture
of artificial foods which are fit for
human consumption Under the garb
ot discouraging adulteration we would
be discouraging the scientific deve-
lopment of new foods i1n our countiy
We do not seem to take account of
the fact that the world’s population 1s
Increasing rapidly and the resources
of nature are hmited and unless and
until we utilise all the edible thmgs
to their best advantage there will be
an acute shortage of food 1n the
whole world in the near future

Therefore, I submit that this Bl
which 1s a very important Bill should
not be rushed through this House T
know the Lok Sabha appointed a Se-
lect Committee which went into alt
the details of this Bill and examined
1ts  provisions Likewise a Select
Committee should be appomnted by
this House which should caref illy
examine =l1 the clauses of this Bul
and see if they can fulfil the object for
which this Bill 1s be ng hrought for-
ward It 1s no good being in a hu-c/
to pass a Bill and bring it on the
Statute Book and not fol owing 1t up
T'ake for instance the case cof Delbt
In the whole of Delhi, for instance,
they w1l apgpoint about ten inspectns
knowing full well that at least 500
milkmen bring milk mto Delhi daily
They cannot check even five per cent.
of these milkmen who adulterate ths
mi1 k nd adulterate 1t with dirty water
I would not mind if the milk 1s adul
terated with pure water but they
usually adulterate their milk with dirty
water Ard what will these ten or

twenty, inspectors do? They will catch
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[Shr1 Kishen Chand ]
hold of one person and he will be
hauled up before a magistrate and
fined Rs 10 while they will be pockei-
g about Rs 10 or Rs 20 from each
«©f the other milimen whom they do not
prosecute

I submit, Sir, that 1n our zeal to
have gooa .aws on our Statute Book
we are i a hurry to pass them, think-
ing that by the gassing of bills «ur
~ountry 1s guing to be improved, that
everything 1s going to be set right
When the problem 14 so great, wnen,
from the production to the distribution
there are about twenty people involved
each of whom s likely to mix the
food and also to add adulterants thus
reducing the qua.ty of good stuff, I
think we should refer the Bill to a
Select Committee and await its report

Kazi KARIMUDDIN Mr Deputy
Cra.rman, 1 congratulate the Minister
1in charge for bringing this comprehen-
sive measure During the discussion
of this Bill I have found that several
points were raised which were beycnd
tne scope of the provisions of the Bill

[THE VicE-CHAIRMAN (SHRIMATI
‘PARVATE KRISHNAN 1n the Chair.]

One madam said that the Bill ought
to have been made so drastic that
there should be no litigation and *hat
there should be no work for the law-
yers That was a fling at the lawyers
that they should not get any woik
Probably, she does not know the duties
of a lawyer

The second thing that was urged
was that there should be no vanaspat:
ghee pr-pared in India and that it 1s
a national waste What 1s done n the
B 1l 1s that if an article 15 sold for
what 1t 15 and 1f 1t 15 found to be that
it 1s not that there would be a prose-
<cution under tus Bill The Bill does
not contemplate that no artificial food
should be oviepared or manufactured
The gentleman on ibe other side has
just said that this B 1l stoos the manu-
facture of artifictal food There 1%
nowhere laid down in this Bul that

[ RAJYA SABHA ]
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manufacture of synthetic rice or any
such article will be stopped under the
Bill One Member suggested, as a
remedy, that all restrictions on fooa
should be entorced so much so that n
every vulage, no food and no other
article should be allowed to come I1n
In my opinion, this drastic remedy is
absolutelv of no avail and that we
may be going back to the primitive
soc ety of eating, drink ng and cloth-
g what 1s availab.e mm a wvillage,
stoppmg all railways, movements of
food and all adjustment of prices

Dr Barlingay spoke with great con-
viction and integrity that vanaspath:
ghee and synthetic rice should not be
produced 1n India because 1t 18 a
national waste of money and energy
My submission 1s that the entire ds-
cussion that was carried on on these
itnes 1s beyond the scope of this Bil!
As I have said, the definition 1s very
clear If th re 1s any adulteration of
even vanaspat: ghee and 1if 1t 1s re-
presented that 1t is real ghee then a
prosecution can come 1n under 2(1)(&)
He doubted whether such a prosecution
could be had If the article sold by a
vendor 1s not of the nature, substance
or qua.uty demanded by the purchaser
and 1s to his prejudice, or 1s not of
the nature, substance or quality which
it purports or s represented to be
This 1s the provision which 1s rgilevant
here Another Member, probab% from
Assam, said that—he was relating a
¢asa of jaleb. prepared in adulterat=d
ghee—a plea was raised in the High
Court that the jalebis could not be
said to be adu terated as the adultera-
t on of ghee could not be traced and
that the offender was acquitted I
draw his attention to clause 2()(b), “if
the article contains any otrer substance
which affects, or 1if the article 1s so
processed as to affect, injuriously tne
nature, substance or quality thereoi”
The case he has mentioned will coine
under this sub-clause Object on was
taken to the word ‘injuriously’ 1n this
same sub-clause and 1 (¢) also Of
rourse I do not know what the inter-
tions of the @ners of the law are but
in my ovmmonw the word ‘injuriousiy’
here should mean ‘adversely’ This
word 1s not used here in the med cal
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sense but in a general sense affecting
the quality, nature or substance of it
adversely

The other thing that I want to point
out to the Hon Minister 1s about clause
20 which says, “No prosecution for an
coffence under this Act shall bz nsti-
tuted except by, or with the written
consent of, the State Government or
a local authority or a person authoiis-
ed 1n this behalf by the State Gov-
ernment or a local authorty” Whiis
moving the motion for consideration
of the Bill, the hon Minister said that
1t was very fortunate that the off~nce
had been made cognizable The de-
finit on of cognizable offences as given
mn the Criminal Procedure Code 1s quite
different from wbat has been made out
here Cognicable case means a case
1n whch a volice officer within or
withcut thz Presidency towns may, in
eccordance with the second schedule
or under any law for the time being
in force, arrest without warrant In
the present case the provision 1s that
unlcss the State Government or the
local authority or a person authorised
by the State Government or the local
authority sanctions, no police officer
can take any action and no police offi-
«<cer can arrest without a warran-
Therefore, tb title of clause 20 that it
1s ‘cogmzeble”, I think, 1s not pro.et

carr J S BISHT (Uttar Pradesn)
The title 1s not so

Kazi KARIMUDDIN “Cognizance
and trial of offences” It was stated in
the speech of the Minister that offencec
have been made cognizab.e If 1t means
that cognizance can be taken by the
Gov runment then 1t 1s proper but 1t
1s meant that cognizance may be taken
by the rpolice then my subm sson 1s
that the title 1s not proper

One Member suggested that the
police ought to Fave been given powers
1o take cogruzance of these offences
In my opimion that 1s not a sound pro-
posit on because the offences under
this Bill requ re expert knowledge for
finding out and unless all the contents
of food or drink are analysed and there
is such a report from the public anaiyst

1954 ]
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or from a laboratory 1t 1s not possibie
to prosecute a man and, therefore,
general powers cou.d not have been
given to the police for taking cognic
ance of the offences because of the ex
pert snowledge that .s very neces ary
for establishing the guiit of the person
accused of this offence

My submission 1s that the prowvi-
sions of this Bill, iIn my opinion, are
very sound and although this B:ll has
been introduced with great delay 1t 1s
better late than never and I agamn
congratulate the Minister 1in charge

SHr1 N C SEKHAR (Travancore-

Cochin) Madam, I rise to support
this measure This piece of legislation
has become already overdue
because

Surt H C DASAPPA (Mysore)"

We cannot hear

Raskumar: AMRIT KAUR I cannot
hear

Tue VICE-CHAIRMAN
ParvaTHI KRIS'INAN)
louder?

(SHRIMATI
Would you speak

SHRI N C SEKHAR The
question of adulteration of food has
become so acute All articles of food
mcluding articles sold in Government
depots are adulterated We have been
raising a hue and cry for the last
few years from our part of the
country that even the rice sold in the
Government Ration Shops 1s of such
a bad quality, different qualities of
rice are mixed and are sold there, to
prevent which steps on the part of
the Government are necessary Such
mixed and bad qualities of rice should
not be sold in the Ration Shops
But the reply we used to get from
the authorities, sometimes from
Ministers themselves—may be, State
Ministers—was that such rice was of
good quality, i1t was the Communists
who raised a hue and cry to discredit
the Congress Ministry, but the fact 1s
otherwise Many of our people, par-
tricularly the poor and mddle
sections of our people, who purchased
such sort of bad qualities or rather
adulterated foodstuffs were very
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much affected in their health and
have been reduced to people of
diseases. That is why I say that it is
already overdue that we have such
a legislation by which we should
check adulteration of food materials.

Then, Sir, we have got so many
dairy farms all over the country,
dairy farms {rom where milk ig
distributed in almost all municipal
areas as well as in certain rural areas
surrounding these wmunicipal areas.
I do not know how far the Gov-
ernment are aware to see that
whether products of the dairy farms
are sold in a sound way. Let me cite
an example of even the milk we get
from the Government depot i1 New
Delhi, I mean the one in the niidst of
the quarters of the Members of Par-
liament. Is the milk product that is
sold in these depots all right? Is the
ghee sold from that depot all right?
I doubt, because it has come to my
own experience over the list two
weeks, since 1T have come over here,
that the milk products we purchase
from the depots often get rotten, put-
rid and noxious and could not be used
gaveral times; so we have had to
throw these milk products into the
gutter. I think this might be due
tr adulteration.

Then, Sir, the milk sold from these
dairy farms is without the necessary
quantity of fat because the fat, that
is, the cream is being removed from
the milk. I ask: Why is this milk sold
with the cream removed from it? In
railway stations we come across in-
stances of sale of milk to the passen-
gers. Often we find it putrid and bad
smell, noxious smell emanating from
it, and that milk cannot be used,
because that milk which is being sold
in the railway stations, Sir, is not
different from the milk supplied by
the Government dairy farms or some
other farms conducied under private
ownership who remove the cream
from it. Why is it compulsory or why
is it so necessary that cream should
be removed from the milk which is
enld to the people?

[ RAJYA SABHA ]
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Then I come to butter, the butter
and the ghee we get in New Delhi
and in other municipal areas. Last
week I purchased a tin of ghee and
used it for three days but on the
fourth day 1t was found rotten and
could not be used any more. That is
how things are going on here, In
Ernaculam I had the same experience.
There is one dairy farm run by
certain princes called Goshree dairy
tarms. They use to sell milk as well
as ghee. One day I happened to pur-
chase a bottle of ghee on the gauran-
teo that it was puie ghee. On seeing
that bottle of ghee I had my own
doubt that it was adulterated.
Actually it was adulterated but I did
not send 1t to the local laboratory as
1 do not know whether there is any
such laboratory in the municipality or
there is an analyst, but I had my own
doubt about its bona fide quality.
Then immediately I managed to get
some pure ghee, actual cow's ghee,
and in fact, the smell, the odour, the
colour, the taste and flavour, every-
thing was different from each other.
The third day I had to throw the
furmer one out quarrelling with the
vendor. This is how things are going
on. So this sort of adulteration should
be stopped immediately and for that
such sort of machinery as stipulated
in the Bill will be useful.

Then I have to come to this point
also. I do not know whether the de-
finition in the clause 2(i)€a) is wide
enough to cover the milk-products
also. Then with regard to the punish-

ment to such people who may
commit crimes under this law. There
are so manv varieties of vendors,
those who purchase and sell, those
who  distribute things by being
under certain employers. There the

man who was responsible for selling
me that rotten ghee was employed by
the Goshreesa¢a. Can such vendor
be taken to task or prosecuted? I
think that such people cannot be pro-
secuted for selling such rotten ghee
because they cannot be held respcn-
sible for the adulteration of the milk
products which was done by some
other man and they are only asked
by their employers to take these
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things to such and such places and
sell them or distribute them to their
customers. So they cannot be held
responsible for distributing or selling
such things for the reason that adul-
teration is done not with his know-
ledge but with the knowledge of the
employer or of the man who is
employed for that purpose. So in
their case some discretion should be
used where such people are caught
red-handed. In our municipal area, in
so many other municipal areas, so
many milk-sellers are being prosecut-

- ed for the sale of adulterated milk or

ghee or such other food products.
They are poor people who mainly live
upon such trade. They are being
prosecuted often, several times, but
they continue with this because they
have no other go but selling milk and
selling milk with water or some other
thing added to it. So this is going on
as a process. At the same time those
who do it on a mass scale are left
scot-free. For example, this Dalda
business has come as a boon to such
people who formerly were dealing in

adulterated foodstuffs, particularly
ghee. In the case of Dalda the
opinions are conflicting. Certain

people are for manufacture of Dalda
or wvanaspati: others are against it.
Anyway I would like to ask one
question. For example, Madam, in
our place we get very nice cocoanut
oil. Why do you want these vanaspati
people or the manufacturers thereof
to impose this vanaspati, the so-called
vegetable ghee in our part while our
cocoanut oil is far better than this so-
called vanaspati? At the same time,
this vanaspati, as I understand it is
manufactured out of the groundnut
oil in a hydrogenated form. In the
Tamil area, the Andhra area and such
other areas where groundnut is
largely produced, they use the
groundnut oil in its own natural form
with no disease and all that attending
it. But here too I find vanaspati.

I happened to be in Bombay
several times and I happened to be
guest of several middle-class
friends. In the houses of all these
middle-class friends you will find tin
after tin being heaped up in their

47 RSD
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rooms, I mean vanaspati tins. At the
same time I happened to be with
certain higher class friends where
vanaspati is not used. They are using
actual ghee, pure cow’s ghee, but the
large sections of the people who are
using this vanaspati, are these middle-
class people, often these poor people
who cannot afford to purchase gin-
gelly oil or cocoanut oil, as vanaspati
is comparatively cheaper; you can get
it at Rs. 2/8 per seer, which is
cheaper than cocoanut oil compara-
tively. At the same time, in quality
it is not so good as cocoanul ull or
gingelly oil or even, I think, the
natural groundnut oil, and these
manufacturers, for commerce’s sake
manufacture it and impose it in our
parts and those who cannot attord to
purchase ghee sometimes purchase it
—I do not know how many people
are purchasing it. It has been certified
by doctors as good, and, as I said,
doctors’ opinions too differ according
to how much they are being paid
because we are in a sociely where
people are being considered, =te tes-
pected not from the point of view
of the quality of their labour but
from the point of view of the purses
they have in their hands, that is,
according to how much they earn. If
he is a millionaire—at the same time
the man may be the greatest idiot or
the greatest scoundrel--he is held
among the most respected men. At
the same time there may be a very
highly skilled labourer who can pro-
duce good things for the society but
he is being looked down upon and
not respected though he deserves to
be much more respected than the
other man. So, that is the sort of
society in which we are today living,
where the doctors can be purchased
to give a particular opinion uud {hose
doctors would say: “This vunuspals is
far better than pure ghee and so that
can be used.” Today the scientists ag
well as the doctors fortunately or
unfortunately, unfortunately to the
disadvantage of society, are heing
purchased, and it cannot be sald that
their opinions are always honest
opinions. There are two methods of
test. One is to rely upon the opinion
of the scientists or doctors whon give

’
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[Shri N, C. Sekhar.]
their opinions in a proper manner, who
use their talents in a proper way, and
the other is what we feel ourselves, how
we experience it. Pecple in our part,
most of the people including myself,

are of the opinion that wanaspati
often produces stomachache and
diarrhoea.

Because people who are not accus-

tomed to that cannot take such
things. They contract all kinds of
diseases So what we suggest with

regard to the production of artificial
food stuffs is this Of course in order
to direct our labour to nation-build-
ing activities and other things we may
try to economise the time and labour
involved in the preparation of food.
Manufactured food may be used, if it
is properly done. But ours is a country
wilh vast natural resources where rice
can be produced and wheat can be
produced in abundance, much more
than what our entire 36 crores of
people would reguire. In such a
country manufacturing such food
material like artificial rice or this
vanaspati is absolutely unwarranted.
If our country was very much defici-
ent in food materials and if we had
no natural resources to grow food,
then the production of artificial food-
stuffs could be justified. But in our
country the situation is not like that.
Fortunately we have rich resources,
rich soil and a great number of people
who can produce food but only the
Government has to give facilities to
these people.

Apart from all that, this measure
will be beneficial to a great extent
provided this Government is very
careful in implementing this law in a
proper way. Why I say this is because
there are so many laws, particularly
labour laws; so many provisions are
there to the advantage of the work-
ing classes but those provisions are
not being implemented in  proper
time and in a proper way. They are
also laid off along with the lay-off of
the workers and the employers are
allowed to suppress the workers and

[ RAJYA SABHA ]
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should not be administered to the ad-
vantage of the rich or the adultera-
tors of food material Irrespective of
the class of people who adulterate
tood material, the Government should
see—or whichever Department of the
Government is responsible for its im-
plementation—that this law is imple-
mented in right earnest and that the
health of the people does not deterio-
rate because of such bad foodstuffs.

Adulteration Bill, 1954

w0 do do e Famr : Hew, zw
e 1 ot 7z aba & @' oF aw
W YT TA@T T | FAW X (D S T
& @ @, @) arfg fad of ww-
FANY @ T g gwld @] tew @t
T Fr fgar,  Paed w= e 1 om
Wﬁﬂ'ﬁm% who is to prove

that an article is injurious? Every-
thing in this world is fit for human
consumption  All organic things are
fit for human consumption.

SHr1 GOVINIDA REDDY (Mysore):
Manure also?®

Dr. P. C. MITRA: Yes, everything
is consumable. Even dead bodies.
Who is to prove that a thing is in-

jurious? .

7 ger Pewede & @ @ gw g 0w
Wtz Fw & @¢ ame o A ong |
TF Al FEe w1 dw Paarr gor ot
a7 T AT | FH IEF Uwe 3 I
TItEE @ o @ T qet @ Tee aw
RT— “It is not ghee at all; it is a

mixture of animal fat, other than
butter, fat and vegetable oil—not fit
for human consumption.”

wietRm & & o e s o
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FIAIAT | TE AR FE A Oase @
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pilfer their earnings. Similarly, this , 1% & a1 1 9% @F fe7r o oo
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i Sur1 B. GUPTA: Adulterating water!
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SurI J. S. BISHT (Uttar Pradesh):
Madam, I wholeheartedly support this
Bill without any ‘buts’ and ‘ifs’. I
think there were certain misappre-
hensions in the minds of certain
speakers this morning in this House
with regard to the actual working
.and scope of this Bill. Some of them

|
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seem to think that there is no law at
present in this land, and that for the
first {ime the Prevention of Food
Adulteration Bill is being brought up
before Parliament, and that this Bill,
therefore, is a very belated measure.
In fact, Begam Aizaz Rasul remarked
that it should have been given top pri-
ority, that it was very important and
that the nationdl health was suffering.
The fact of the matter is that in all
the 26 or 27 units of the Indian Union
there are Acts actually in operation
which prevent food adulteration. The
difficulty was that in many of the
Acts in actual operation great loop-
holes were found, and the law was
not so tight and comprehensive as it
is being attempted to be made now,
Moreover, this is a subject which the
State Legislatures are quite compe-
tent to legislate upon. But we must
congratulate the hon. Minister for
Health for having induced them to
agree to a Central legislation. And,
as she has already remarked, they
have been fully consulted, and it is
the sum total of the experience gain-
ed by the operation of the various
Prevention of Food Adulteration Acts
in various States during the last 40
years, that we have brought forward
this Bill in its present shape.

Madam, one of the great difficulties
that we found—and I claim to have
considerable experience in the adminis-
tration of the Prevention of Food
Adulteration Act for a very long
time—was with regard t{o the defini-
tion of the word ‘adulteration’. And
I find now that the definition of the
word ‘adulterated’ in clause 2(i) has
heen made very comprehensive. And
I think that this tightening will leave
very little scope for those who are
so minded to adulterate various foods
and drinks. For instance in clause (a)
of the U.P. Act the definition of ‘adul-
terated’ was “if the article sold by a
vendor is not of the nature, substance
or quality demanded by the purchas-
er.... .. But in this Bill you have add-
ed the words “and is to his prejudice”.
This will greatly facilitate the
conviction of those people who will
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now be hauled up before the courts
under this Act.

Then there was another loophole in
the U.P. Act—I think it was also in
other parts like Bombay and Madras—
namely, that if a man said, “I am sel-
ling this adulterated stuff”, no offence
was made out at all. Now it has been
completely stopped, that is to say, no
man can store, sell or import any
stuff which is adulterated and which is
defined to be adulterated. And the
definition has been extended from (a) to
(1), that is to say, it includes even arti-
cles which consist, wholly or in part,
of any filthy, putrid, diggusting rot-
ten, etc. etc., articles obtained from
a diseased animal, articles containing
any poisonous or other ingredient, and
so on and so forth. Therefore, this is a
very great improvement, and I believe
that the new prosecution that would be
launched will result in a very large
number of convictions of those peo-
ple who are caught in these nefari-
ous activities.

12 Noon

Furthermore, I also find that the
definition of ‘*‘misbranded” has bheen
extended from (a) to (k), and even
articles like coloured, flavoured or
coated, powdered or polished articles
have been included in the definition.
Here I would like to bring to the
notice of the Minister for Health that
we learn from doctors—at least those

who are experts in the science of
dietetics—that this polished rice is
very injurious to human health. If

that is so, if the medical opinion
is unanimous on that point, then
why should the polished rice be

allowed to be sold in the market
at all? Why should it not be dealt with
under this law, and be one of thgse ar-
ticles which are deemed to be misbrand-
ed or adulterated? In one Legislature,
I remember the argument advanced
by the Minister was that some people
favoured polished rice, and were in
the habit of eating polished rice. But
if the article is injurious to health,
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there is no reason why that article
should not be completely stopped.

Then, Madam, in clause 3 the Cen-
tral Committee for Food Standards has
been constituted, and the committee,
I think, consists of nearly 31 mem-
bers, which is to divide itself into:
various sub-committees in order to ex-
pedite their work. But there was one:
point which struck me very much.
In sub-clause (9) of clause 10 it has
been stated as follows:

“Any food inspector exercising
powers under this Act or under the-
rules made thereunder who—

(a) vexatiously and without
any reasonable grounds of suspi-
cion seizes any article of food; or

(b) commits any other act to
the injury of any person without
having reason to believe that
such act is necessary for the exe-
cution of hig duty shall be guilty
of an offence under this Act and
shall be punishable for such:
offence with fine which may ex-
tend to five hundred rupees.”

This I submit, is a very novel pro-
vision. Here we have got the Code
of Criminal Procedure which deals
with the prosecution of all cases cog-
nizable, serious or minor—under the-
Indian Penal Code and various Acts.
There is no provision anywhere of an.
equivalent nature, and for a very
good reason. Now, if there is a pro-
vision of this nature here, it would
practically paralyse the whole police
machinery, and that is exactly what,
with all the good intentions of this
clause, this subkclaude (9) #s going
to do with regard to all these food
inspectors, sanifary inspectors and
other medical officers, because once
a man is acquitted in a court of law,
whatever may be the reasons, ha
would immediately come and ask for
prosecution of the sanitary inspector.
Under clause 20, the local authority
may be a noftified area commiftee
or a municipality. And as we know,
so much intriguing goes on in those
places; if a man or a merchant hap-
pens to be an influential person, it
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will not be very difficult for him to do
s). Once a sanitary inspector is prose-
cuted under this clause, it will com-
pletely demoralise the whole sanitary
staff. They will immediately think
“Why put ourselves to all this trouble
if we are going to be prosecuted like
this?” This sub-clause (9) is, to my
mind, a very paralysing sub-clause.

Panpir S. S. N. TANKHA (Uttar
Pradesh): Il is sub-clause (8)(a) and
(8)(b) and not sub-clause (9).

Sur1 J. S. BISHT: It is sub-clause
(9) of clause 10 of the Bill, page 8.
1 submit that this sub-clause should
be deleted altogether, because it will
defeat the very object of this Bill.

Sub-clause (6) of clause 11 says:

“If it appears to the magistrate
that any such article of food is not
adulterated the person from whose
possession the article was taken shall
be entitled to have it restored to
him...... ”

Quite all right.

“....and it shall be in the discre-
tion of the magistrate to award such
person from such fund as the State
Government may direct in this be-
half, such compensation not exceed-
ing the actual loss which he has sus-
tained as the magistrate may think
proper.”

If you look into the Code of Criminal
Procedure again, there is no such pro-
vision for compensation. Section 545
says that it can be paid only out of
the fine fund. It says:

“Whenever under any law in force
for the time being a Criminal Court
imposes a fine or confirms in appeal,
revision or otherwise a sentence of
fine, or a sentence of which fine
forms a part, the Court may, when
passing judgment, order the whole
or any part of the fine recovered to
be applied—

(a) in defraying expenses pro-
perly incurred in the prosecution;
k ok ok *® k
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(c) when any person is convict-
ed of any offence which includes
theft, criminal misappropriation,
criminal breach of trust, or cheat-
ing, or of having dishonestly re-
ceived or retained, or of having
voluntarily assisted in disposing of,
stolen property knowing or having
reason to believe the same to be
stolen, in compensating any bona
fide purchaser. of such property
for the loss of the same if such
property is restored to the posses-
sion of the person entitled there-
to.”

No law has so far allowed State funds
to be paid as compensation in the case
of these prosecutions. This is a major
question and once the Government
yields on this point, it will be faced
with the prospect of paying compensa-
tion to the tune of lakhs of rupees, in
all the prosecutions that they will have
to launch in such cases. It is all right
so far as the restoration of property is
concerned, but if there is any compen-
sation to be paid, it should be out of
some fund constituted out of the fines
which will be realised from the opera-
tion of these provisions.

There was one point which was rais-
ed, I think, by Begam Aijzaz Rasul in
connection with clause 12, I think she
was suffering under some misappre-
hension with regard to the first pro-
viso which reads:

“Provided that such . purchaser
shall inform the vendor at the time
of purchase of his intention to have
such article so analysed;”

Her misapprehension was unfounded
because under clause 11, sub-clause (a),
even a food inspector, when he takes
a sample for analysis, must give notice
in writing then and there of his inten-
tion to have it so analysed to the per-
son from whom he has taken the sam-
ple. So, there is no great difficulty or
hardshjp in connection with that.

Now, in this Bill, there is a very
good safeguard in clause 13. Up till
now, when a public analyst furnishes
his report, that report has been final.
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After all people of money do go to
public analysts and somejow get a re-
port made in their own favour, but
now to prevent that, sub-clause (3) has
been put in. It says:

“The certificate issued by the
Director of the Central Food Labora-
tory under sub-section (2) shall
supersede the report given by the
public analyst under sub-section
(1)";

So, this can be used by both sides, and
the very fact thal an appeal lies to the
Director of the Central Food Labora-
tory will put the public analysts on
their guard that they should not sub-
mit false reports.

[MR. DEpUTY CHATRMAN in the Chair.]

There are many other improvements
made in this Bill. For instance, the
import and the sale of food in railway
premises has been brought within the
purview of this Bill. In regard to pun-
jshment, the only suggestion that I

have tn make is with regard to sub-
clause (g) (i) of clause 16, It says:
“for the first offence, with im-

prisonment for a term which may
extend te nne year or with fine
which may c¢xtend to two thousand
rupees or with bouth.”

This word ‘or’ seems to be a little out
of place here. The extent of this evil
of food adulteration is so severe that
you canuvot completely stop this evil,
unless you provide for imprisonment
for the first offence also Why reserve
it only for the second offence? Even for
the first offence. there should be impri-
sonment and fine. It may not be for
one year; it may be imprisonment for
two months or three months or even
one month. Every food adulterator
must know that there will be jail for
him if he adulterates milk or ghee.

RaJKUMARI AMRIT KAUR: May I
draw the attention of the hon. Member
to the fact that the wording here is:
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“with imprisonment for a term which
may extend to one year or with fine
which may extend to two thousand
rupees or with both.”

SHRI J. S. BISHT: I hope that at
least some executive instruction will
be given to the magistrates that in all
these cases imprisonment should be the
normal punishment, becguse that
alone will stop adulteration of food-
stuffs.

RaskumMari AMRIT KAUR: Executive
directions cannot be issued to magis-
trates.

Mg, DEPUTY CHAIRMAN: It will
be fettering the discretion of the
courts,

SHRI J. S, BISHT: In the U.P. where
this evil was very rampant, the situa-
tion was somewhat brought under con-
trol when they substituted compulsory
imprisonment for the second and third
offences. Even then the courts were
very loath to send people to jail. To
stop the adulteration of things like
milk and ghee, unless very strong steps
are taken, you cannot be successful,
because, as Mr. Narayan said, it is
a very painful position. People do this
and take the risks, as people take risks
in smuggling for example.

I want to refer to one other clause,
clause 23. Sub-clause (e) gives powers
to the Central Guvernment for defin-
ing the qualifications, powers and
duties of food inspectors and public
analysts. I think that this power with
regard to food inspectors at least
should be given to the State Govern-
ments, because the machinery in the
rural areas for this purpose is the Dis-
trict Medical Officer and his staff of
sanitary inspectors and in the towns
the Health Officer of the Municipality

and his staff of sanitary inspec-
tors. So, the qualifications that you
will have to lay down for the
food inspectors will vary {rom pro-

vince to province. There are many
States, the smaller units in the back-
ward areas, where they have no peo-
ple with the proper qualifications . The
States should be quite competent to
frame rules as to who should be the
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food inspector in any particular area.
and what should be his qualifications.

Prevention of Food

With these few words, I submit that
this Bill is a very great improvement
.on the previous laws on the subject,
and I think they have taken full ad-
vantage of the loopholes that were
found in the previous laws. I think
that this evil will be minimised to a
very great extent after the passing of
this Bill. Of course, we cannot expect
that some sort of utopian world will
.arise.

Mr. Narayan seems to think nothing
will happen unless very stringent
measures are adopted, human nature
being what it is. It is entirely a wrong
idea, because but for these Food Adul-
teration Actg, this evil of food adul-
teration woug have been ten times or
twenty times worse. Personally 1 think
that all the loopholes have been filled,
the law has been tightened, and I am
sure very great improvement will re-
sull,
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ATST FGATH Fgl AT, (XBH FEGT
s 3F & | =fFT a8t eew @
¥ oS @ qmEr g 9g &% A6W
T oF AT g W §OSWET
IO FEAT JEI AT & | e
SIRIE L S o B S ) b B 1
ar g 78 T TT A @A A
TG #1 A% ATA ATT FV FEAT §,
qg7 ATEAl FY FeAT § AR AW
qL QAT E 1 A8 FI@A A A\
M &% g¥ @aw g fr 99 7%
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TgFr AF-ATT T H oA Fg Fgal
wr & | ey FW Al 7 §d
¥ ) foerardt mieamre & AR
FE S oA gFR FG & AR
ST Fxq & fF o fwry &
JAGEET § AW @A U577 AT
wifed | qt fox FA A e
T g 19w foo Famqu
TARTE FAT § AR A gHwar g £
ST TN AT FR T ed
fafrezy arfgar & zafvgr  gamn
guEt A 7gr adY afex orEl w0
T & 9qHt &1 fgwad & fon
ITHr YT Fr qEA F oA {
T gafagrd Aard M a9 FF
¥ & foq g FIT Gw T
Wl T F#E | AT IGF FAAT
arfrat & fdfaww @ar &, amr
W =wigd @ gew 4, wR e
CEEl O e U GO I |
weqr 4ifgd | HFFT gare a8 qar
grr & fF gm qgorg % gel
ar AT 39 TS U} 59 BIg f3gT
17 % FEAT STET AT ZHSG FIAT
wafes § AR oF aWE # W
FF & fog gF #¥er @@ e
WX Md 5 AT w1 gfene
FAT  AMACET g1 ST A v
g R 3 7ot A w7 wifed |
FOTY S&X grar Afem | fFaa @Y
TEIIRY, WA, PAIR, AT 4T
47 g@ S| W IAE AR 99
R FA & fog fggarm &
IFH T FAT T AT THIE
FdfEars 3 T8 Fgr ar foar )
AT ARA N A AERAT A AT
garer fear o ag w7 f5 ¥ wgq

g fr g & o oI a1 gt ag
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sw=dt gt faer faorae FY gl
wfea g5 wmaw g wfgd fF
FIS gX TF AW QT F g gar
A 1 wEgwEar S F 3 M A Fr
2 ag W fqom@e § 98 S W A
guF | fay A fFew @1 fewe
Aot gag T § AR A5 IFHA
gz femr W 58 W Il
g Far Tifed A g o F@w O
¥ gg qgerg &A1 § T 9@ wors
AT A4r § qgf FUE A § 1 WY
ag WA femr @ & 308 W
FT A<E & wrg § a1 ARwAr WA
ot fear £ f 0F 09 TFS g

T@AT § I94T WS § 7 A T

Fifarw #X 59 UL FT gL I F——
TR IR 4 TE qamn fFowma
Ay g qqsAl ® A & fey
q AT oww o F Odg ww g,

Tq BT ¥ FAI AN R 9
AT 9T FT FF FHOET AT |

HIAGT T FET §T FH AT WIGHT
F ardl  Ig ARAT FT OFIT S
FGT FIAT & | TAFT IS a9 g
w9 gx faerae #1 €It &1 @A T 3
& R IAFT IFFIE FT T AR
famr 3g @17 @t walg fea frag
o@dr 7 et g fedar & ar
g TSI & AR FT AT § I9AT
fogre 7 FTAT ALY | W B
g fw gfrar & 90 A1 9w F=AW
& fod gl TeEl & fod wod
qETTH WX A W &1 FER
<& & fog OF =T F, aTd &Y, A
T A 9FE AR qfew ¥ gEre
¥ & 99 A% ¥ fFeqw &7 FrAOR-
o, 39 fFew  #T gHSIl 9 &Y
IqE TG T YT BT I R
fagfe” § go% @ T ol @9
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T FE FEA A v 9Far |
A, IUE AR T &7 3T FA
¥ fog @ AT AT g ged |
& & 1 39 ared AR N '
g % ag ST a7 W@ § AR AW
gama § 5 oo gfar A e
wew § fagea &, qfted A RaT
T ToTH F #1E Y gre a7 0% @
STFT T@EF  qGT X AT E,
At 4y @ st § AR fo
M F1 3R R TgT 9AEr T9-
oTg BTAHT § | NG gw ffaw
w7 @ & fF 3 qudat, 4 Avdw
F wdEd, g0 wad, agawd’ 6
Fzurt @ g1 1 AfEw z@y o
sfgeTr-amgear T @1 |8
TT TSN W § qAT FT qJEA
§ ot wfeqdi, wfed & T@ard &
TIFX TR, I FA  qU%,  FAT
TG &N AT § oe g fasfaer
gt @@ ¥ g @ IJ|I wr
wWE ) Ffe ot o g
FH § | AR IEFT g9 Ig TE
¢ ¥ gn ISP #7 guEAT BF R
AR W g q | S, g A
3, @ ofsow 47 w1 7w § 7w
ST &1 FF gEmg AR R f&e
F g9 ITF T HHGET T
JIET FX F FAT A VOR §
#R qrg-gM Tadeee fagd o1 U3
wTeT FY wJ@rar g, foed sl
A agAR T TAFR B AR
Feqranfeal F, T F A AT AR
Iyl &7 IAFT FIFAT & WrwAT
g a1 za for faw ox gfuar
FAT FT § AR TT FA T @RS
gd 9% FTAAEr gET | YA IR

T N g R § ) gF &5 g
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[aemr ga fHg)
FMA A UME EEA AEL F AA-
fas Gar gy mar & 1 AfFw wit &
Tg TET FA OPAT & | A AT -
I gs & | owwRr SA-SA Ao
Taas & feofey 4 ®R arfaat
THA AGT FOA, AN gET @
TR FEA €7 FART T | WK
Fgmam &t 90 o =Wk
fawmat & Fgarg fr a w1 s
it 9z w2 ¥ @ Ak €7 w0
W@ 8 UF A AN T4 @ A
I0E Y @y ¥ F fog WRE F,
dTM §, gOTl W wrEl & Aie-
@t § o¥ zrfeEl # s o9
weFr  fegr sram SifF uE AEY,
& a8, orEl wefaal #1 fyan &
W9 @ g § | Q@ weH,  oF
SETATHIET H7A TS FT 97 AF qea
¥ ger qur T & S ag s
g7 T @Y gFdr qeF AN T8l
g aFar g 7 Fifwza F7 gsay dar
g AFAr § AT T A wgwRAr A
R I ) B T )1 T O
g o@Ft § | W gw WA
AT H ggEH  AA @@ § fF
RIFT AT ST A g FA F qAMeTE
FrHr frfefaen £ & 1 w9 o9 9=
ugwE g % 3@ fas & dqwaa
Tl AR AwERAd & a1 AW
fod v g¢ fey wamEw W FA
BT | BT I4% fEEF avr qa@y 8
T AR Fgd o fF aadadr & 9g
faw qar feam mar § WR a8 ST
TTET a7 AR emrfgar sfge &7 fF
fag a¥az & fog ag T fear war
g8 U A | I8 Wngd W 5 ag
w7 & g W A @y sfawmw
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FLETE | WL YEAR F RN gW
TR F oo faar 9@fE®  geRiA T
Fgr fF @ FmA T €l g, a99
g 1w i@ wEwwr Y ST &
g B OwSw ¥ g Jgr AT
& 9 AR @rg AR ¥ sadr o
FART AT F F FIAF | IR
[EEAT Wi S F T AW FH
fear ot f£ 9ad 9ol &1 TwsT
AEGAAIT & | g dF @E A
e g, &% §, fegr &, = za@-
FTF 8, T gWeEl AT WA §,
EF g deEtd # fRee g agax
q€ TUGE FW@I WA HR FRAT
=1fge | S Aar @ & qfewdd g
mfsmAe & QT &, SAFT 99 WK
%7 § fr a8 FHT 99 9T ¥ W
2 WATE I9F 913 I9F! IAS |
s & 7O Ffm F, 9T FGET
F zEwE #7 | o gHrU qw9T
9 &Y FAT § | A FHE  FHA
oEEmE ¥ A AL ST AT § | 9gY
7g ¥ ¥R W war | Agadw
gafral 7 g7 ax avq fr=ie fFar
T TR § R TN AT | Fg
95 woTE # FMA & AT FEY &Y
FrEd T I AR AR A
st wre & fewre g o

Ig TF WEH FAT § HIT 3@ T
AU w0 oqAEE A 0 1w
faor £ 9 g dT e X
UG ® @Er Afgy, § wWEge
frfreex ogw #1 z@  faw =1 oW
& fod qakF g &7 g | 47 U
Fgar 2 fF 3w faw & z@we &
Q- FA-SAT gAEl aoEt grar
JTQIAT - zfni' gW TSR IS
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Pror. A. R. WADIA (Nominated): Mr.
Deputy Chairman, unfortunately adul-
teration has become such a part and
parcel of our life that this type of le-
gislation has been very badly needed
and I join my colleagues in cong-
ratulating the Health Minister on pro-
ducing this very comprehensive piece
of legislation. As to how far the Act
will succeed depends a good deal on
the honesty of the food inspectors as
well as on the co-operation of the
public,
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I have been rather struck by the re-
marks of Mr. Bisht about sub-section
(9) of clause 10. There is a risk that
if the inspector is exposed to this sort
of prosecution, the good that he might
do will be undone, and the main pro-
visions of this Act will remain, more
or less, a dead-letter. It is from this
standpoint that I heartily support his
appeal to the hon, Minister to remove
this sub-clause (9) of clause 10. Of
course, I am fully conscious that there
is the risk that the food inspector
might take advantage of the removal
of a clause like this, especially in the
light of what Dr. Mitra said that they
openly take bribes. But then sub-
section (7) provides against that risk,
because whatever action he takes, he
takes in the presence of two persons
who will act as witnesses. In view of
this safety-clause, I think that the
whole purpose of this Act will be
better fulfilled if this sub-clause (9)
is omitted. I do appeal to the hon.
Minister to take this very seriously
into consideration.

'

“Surt  AKHTAR HUSAIN (Uttar
Pradesh): Mr. Deputy Chairman, I
rigse to support this Bill. I need hard-
ly state that I extended my support
to this Bill, for nobody from any sec-
tion of the House has opposed it. We
are all agreed that the Bill is an es-
sential one, We are also agreed that
the “evil of adulteration of foodstufis
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has grown to such an extent that
drastic remedies have to be restored
to for the purpose of suppressing this
crime against humanity. I do not
know if people who uptil now have
tolerated it, and have allowed this
evil of food adulteration to grow,
have realised that not only does it
endanger the health of the existing
generation, not only does it shorten
the life of the old people, not only
does the adulterated foodstuff impairs
the efficiency and the capacity for
work of those people who have un-
fortunately been taking these adul-
terated foodstuffs, but the greatest

danger to my miad is that it impairs
the health of the future generations
of this country and if adulteration of
foodstuffs is not suppressed, and sup-
pressed effectively, efficiently and

completely, there is the very grave
risk of our future generations grow-
ing up into what one would expect
people brought up on indifferent food-
stuffs to be. They would be lacking
in that quality which enables the
healthy man to discharge his duties
to his country efficiently. Having re-
gard to the fact that in this era of
independence, our country is starting
a new period in its history, is it not
fit and proper that the Indians of the
Post-Independence period should be
of a healthy and robust type, who
would be a great improvement on those
who have gone before them? I sub-
mit that if this aspect of the matter
ig fully realised, there will not be any
two opinions that whatever may be
done, any steps that may be taken for
the purpose of putting a stop to this
evil of food adulteration, however
severe or strict the measures taken
might be, they would be approved by
the vast multitude of our people. In
order to man our couniry properly,
in order that our people may be able
to do their duties efficiently and in
order to enable the country to rise to
its full stature, it is essential that
this evil of food adulteration should
be suppressed and suppressed with a
strong hand.

Upto now 1there has been some’
little difficulty in embodying the pro-
bosed provisions in a Bill. There was
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some difficulty whether 1t was a State
subject or whether it was a Central
subject and whether the -concurrence

of the State legislatures and the
State Governments had to be ob-
tained. Luckily, we have as our

Health Minister a person of great de-
votion to public duty and zeal which
are cohspicuous in a)]l matters under-
taken by her in her official capacity.
Luckily for us, our Health Minister
has, through her endeavours and
through her efforts brought about
this measure, the requisite concur-
rence has been obtained and we now
have this Bill before us as passed by
the Lok Sabha. ¢

Of all the beneficent and valuable
public services that our Health Minis-
ter has rendered, I am sure the House
will agree, this is of the highest and
of the greatest importance. I hope,
Sir, that the House will record its ap-
proval to the general principles of the
Bill. The provisions of the Bill are
such that without infringing on indi-
vidual liberties, it makes it possible
for the various offences to be punish-
ed and it would prevent food adul-
terators and persons guilty of such
crimes from escaping the penalties
provided by law on technical grounds.
It has been stated by several hon. col-
leagues that on very many occasions
technical considerations have pre-
vailed and that substantial justice
was not done because there was
some lacuna in the law and it be-
came possible for the persons guilty
of these crimes to escape punish-
ment. The object of this Bill appears
to be 1o provide for the adequate
punishment of such people and to
make the definition of the offences so
comprehensive as to make it impos-
sible for the food adulterators to es-
cape on technical grounds. No piece
of legislation can be perfect or be so
all-embracing as to provide for all
possible cases of its infringement, but
all that could be done appears to
have been done so far as this Bill is
concerned. I would like to commend
te the House the very comprehensive
nature of the definitions in this Bill.

-

[ RAJYA SABHA ]

1086

My own view is—in spite of the other
views to the contrary expressed by
my hon. colleagues who preceded me
—that clause 2 (i) (a) is sufficiently
comprehensive to embrace within its
purview all persons who commit this
crime and it would be extremely
difficult for the people who still
adulterate foodstuffs to escape pun-
ishment. Of course, if the working
of the Act shows that the definition
is not sufficiently comprehensive, it
can be made still more comprehen-
sive later on but, at the present mo-
ment, to make it still more compre-
hensive would endanger individual
ifperty and it would not be right to
arm the food inspectors and the
persons entrusted with the duty of
enforcing the provisions of this Bill
when it comes into force, with powers
more wide than have been conferred
by this Bill. This should be tried
and if the provisions are enforced
strictly, I have no doubt that the evil
of food adulteration would be effect-
ively suppressed, if not stopped al-
together. I should have said that a
Bill like this should completely stop
this practice of food adulteration
which has become so very common
but unfortunately our people are so
tolerant, so forbearing and so magna-
nimous in overlooking this crime
that they say, ‘Oh, this poor man has
been guilty of mixing something with
the foodstuffs. Well, let us not buy
anything from him hereafter’, but
the fact of the matter is that the se-
rious consequences that arise as a re-
sult of eating adulterated food are
either not sufficiently realised or our
people are so kind-hearted and indulr
gent that they just overlook it.

Adulteration Bill, 1954
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There has been a great deal of ex-
citement and agitation about one
certain article. Some people say
that it should not be allowed to be
sold in the market; there are others
equally vehement that it should con-
tinue to be sold. One of the hon..
Members from Hyderabad praised a
particular stuff about which there is
a great deal of controversy going on.
I have not been able to ascertain the
merits or the demerits of the case of
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the respective parties in respect of
that controversy but it appears that
the reason why the existing laws for
the prevention of adulteration of
foodstuffs  are not strictly and se-
verely enforced in the States is that
they say that unless the sale of
hydrogenated oil is stopped, nothing
could be done to stop food adultera-
tion. There are other things also
with which foodstuffs are adulterated
and even to the extent to which the
other foodstuffs are adulterated, if the
existing laws were enforced, if the
State Governments took necessary ac-
tion, this evil would not have grown
to the extent to which it has grown.
My hon. friend, the homceopathic
doctor from Bihar, had said very
harsh words about the laboratories
and the public analyst. I do not know
how far they are correct but many
other Members have expressed the
same views as my hon. colleague
from Bihar. -

Dr. P. C, MITRA: Not a homceopa-
thic doctor,

KANHAIYALAL D. VAID-
YA (Madhya Bharat): He is not a
homoeopathic doctor. He is a doctor.

Sur1 AKHTAR HUSAIN: I am sorry.
I am extremely sorry. He is an allopa-
thic doctor. Now, my hon. colleague
from Bihar—as he is pleased to correct
me an allopathic doctor—is certainly in
a very good position to express his
views on the subject. I do not
know whether the complaint is correct
or not but these grievances and the
dissatisfaction over the way in which
the laboratories and the public ana-
lysts are discharging their official duties
are there. What my hon. colleague
has stated seems to represent the
view of a very large number of people.
If there is any justification for such
views to be entertained or such ap-
prehensions to remain in the minds of
the people or to persist in the mind of
responsible citizens to such an extent
as to be voiced in this august House
then I submit that the attention of
the Government should be drawn to
this and very severe steps should be
taken against people who are guilty
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of dereliction of duty in this respect.
If any officers are found to be working
in such Government institutions, who
do not conform to the standards of in-
tegrity required of public servants
then no quarter or indulgence should
be shown to such officers. I hope that
when the public has confidence that
the work done in the laboratories
would be above suspicion, that the
report of the public analysts would
be true and correct and if a few peo-
ple are convicted and duly sentenced
under the provisions of this law, when
it is passed, there will be a marked
diminution in the adulteration of food-
stuffs. That is our hope and there can
be no doubt that the evil has grown
because corrupt practices have allow-
ed some of the guilty people to escape
the penalties for their misdeeds.

1904 § AQULLETULIVTY Dk, U004

With your permission, Sir, I may
deal with some of the provisions of
the Bill. The proposed establishment
of a Central Committee for food stand-
ards and the Central Food Laboratory is
something which should help in pro-
moting the better health of our people.
If what is sold for being consumed
as foodstuffs is of pure quality and
conforms fo proper standards, is rich in
vitamins and other food qualities, then
the health of the nation would be
greatly improved. Institutions and
bodies of this kind exist in other coun«
tries and it is a welcome sign that the
idea has been accepted by our Govern
ment and embodied in this Bill.

Several other clauses of the Bill have
been discussed by my hon. colleagues.
The entire Bill has been subjected to
scrutiny by various sections of the
House. Some hon. colleagues have ex-
pressed the view that sub-clause (9) of
clause 10 relating to the prosecu~
tion and punishment of the food ins-
pectors should not be retained in the
Bill. Now the matter is one of consider-
able difficulty. If we allow the food
inspector to carry on his duties with
the wide powers which have been con-
ferred under the provisions of this Bill,
he can become a petty tyrant. If on
the other hand we expose him to pro-
secution and harassment by those who



1089 Prevention of Food

[Shri Akhtar Husain.]

may be too powerful for him, then he
will not have the courage to carry on
his duties in a reasonable, efficient or
responsible manner, We have there-
fore to strike a balance, to see that
this food inspector may not be in a
position to misuse the wide powers
that are conferred on him and also to
gee that he is not prevented from do-
ing his duties by the fear that if he
proceeds against a powerful person or
against rich persons engaged in the
sale and distribution of adulterated
foodstuffs, then he will not be able to
save himself from being prosecuted by
ther. Therefare it appears that there
are very good reasong for incorporat-
ing the provision to prosecute the
food inspector in case he misbehaves
himself but the cases in which he
would be liable to punishment are
only two and those two cases are pro-
vided in the sub-clauses (a) and (b)
which read *“(a) vexatiously and
without any reasonable grounds of
suspicion seizes any article of food; or
(b) commits any other act to the in-
jury of any person without having
reason to believe that such act is
necessary for the execution of his duty
shall be guilty of an offence under this
Act...... ”, It is only in these two cases
that he can be proceeded against
under this Bill.

Therefore if the food inspector ex-
ceeds the powers that are conferred
on him under this Bill in respect of
these two points, then he would be li-
able to be prosecuted under the provi-
sions of this very BIill. In respect of
any other acts which he performs bona
fide he would be protected; the law
will give him protection under clause
22 which provides: ‘“No suit, prosecution
or other legal proceedings shall lie
against any person for anything which
is in good faith done or intended to be
done under this Act.” Therefore, while
protection for action taken in good
faith is given to every officer concern-
ed, people found to be deliberately
misusing the powers conferred by this
Bill or under the cloak of the provi-
sions of this Bill using thelr powers

{ RAJYA SABHA ]
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to the detriment of law-abiding citi-
zens would be liable to punishment,
and there is no reason why this clause
should not be retained. I submit......

SHR1 J. S. BISHT: Can he not be
dismissed by the authorities for mis-
using his powers?

Surr AKHTAR HUSAIN: If my
hon. friend considers that in the case
of a public servant who misuses his
authority for the purpose of harassing
the people whose activities he is ask-
ed to take charge of and to control,
mere dismissal i sufficient punish-
ment for him, well, he is entitled to
hold his own opinion, but I submit
that punishment by mere dismissal
would not be adequate punishment for
a public servant who misuses his offi-
cial position for the purpose of the
harassment of lawful citizens.

SHRI J. S. BISHT: Can there be no
suit for malicious prosecution?

SRt AKHTAR HUSAIN: The whole
question, Sir, is a matter of opinion.
My hon.-colleague seems to be of the
opinion that any public servant, a food
inspector for instance in this particu-
lar case, if he uses his authority for
the harassment of the citizens, can be
adequately punished by dismissal or
if he, for instance, prosecutes without
reasonable or probable cause any per-
son and that person is acquitted In a
court of law, then a suit can be filed
against him for malicious prosecution
and damages realised from him, but
the point of view that I was trying to
put forward for the acceptance of the
House is that a person who misuses
his official position will not be suffi-
ciently punished if he has to pay even
a sum of Rs. 10,000 as damages for
malicious prosecution or if he is dep~
rived of his service. Such a person
should be punished and convicted as
a criminal, as a law-breaker, because,
after all, when very wide powers are
being conferred on these food inspec-
tors and these officials under this Bill
there is always a tendency

SHRI H. C. DASAPPA : Not always.

Surt AKHTAR HUSAIN: Not al-
ways. Very well,......
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Sarr GOVINDA REDDY: Will any
officer discharge his duties with the
sword of Damocles hanging above his
head?
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RAJ:UMARI AMRIT KAUR:
I be . allowed to
stage? I would draw the atien-
tion of those Members who are
in favour of the deletion of clause 10 (9),
to clause 20. I would like to quote
clause 20 and say that no prose-
cution can be started against a food
inspector or against anybody unless such
prosecution is at the instance of, or au-
thorised by the State Government or
a local authority. He has plenty of pro-
tection here.

May
intervene at this

Surr J. S. BISHT: On a peint of
explanation, may I bring to the
notice of the hon. Minister that I
specifically mentioned that clause 20
because I know the working of these
local authorities? The bigger mer-
chants have their friends on those
committees and boards and they will
see to it that that man is put down;
they will see that that man is
brought to book; they will see that
he is put in his proper place and
prosecuted.

RaskuMmart AMRIT KAUR: Sir.
if we have legislation, we must have
it in the faith that it is going to be
administered according to the spirit
of the Act. We must not start off by
saying that we will have intrigues,
we will have dishonesty everywhere.
If that is so, then no legislation is
possible. We must go ahead. It is not
right always for us to be stressing
the dishonesty of our people. T know
there is dishonesty, but everybody
is not dishonest.

Surt B. K. P. SINHA
May I seek some information? Are
there any comparable provisions in
any other Act?

(Bihar):

Raskumart AMRIT KAUR: Ves;
certainly. There are similar provi-
sions in many Acts. Take the Dan-
gerous Drugs Act. There is the Cen-
tral Excise and Salt Act. And a
clause like this is necessary also to
curb. shall I say, the over-enthusiasm
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that perhaps any food inspector may
have. You have got to protect the
vendor also and therefore we have
to find a via media.

Surt AKHTAR HUSAIN: My hon.
colleague from Naini Tal may have
come across one or two either very
honest food inspectors or those who
possess the opposite qualities but the
point that I was trying to make was
that the Government has to guard
against the possibility of the people
being harassed by public servants
armed with very wide powers and
authority. On the other hand we
have also to see that the citizen is
not unnecessarily harassed by the
officials.

SHrt RAJENDRA PRATAP SINHA:
May I know from my hon. friend
what he means by ‘people’? If the
food inspector does not do his
work properly, if adulteration goes
on in his area and he is silenced by
other means into not taking any ac-
tion, will it not amount to haras-
sment of the citizens and the people?
Why do you think that harassment of
the vendors or the manufacturers is
the only thing that is to be taken in-
to consideration? If the general pub-

lic is harassed by the incidence of
adulteration that also should be
taken into consideration.

Mr. DEPUTY CHAIRMAN: He

does not want innocent people to be
harassed.
L
Surr RAJENDRA PRATAP SINHA:
But the people are being harassed by
being given adulterated food.

Mr. DEPUTY CHAIRMAN: Such
people will be prosecuted.

Surt AKHTAR HUSAIN: With all
respect to my hon. friend I have not
been able to appreciate why he
makes a distinction between the ven-
dors and sellers of adulterated food-
stuffs and the general public because
the enforcement of the provisions of
this Bill will be for the benefit of
everybody and the activities of per-
sons or officials lacking in virtue can
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be to the harassment of not only the
general public but also of persons
engaged in the sale, manufacture or
distribution of foodstuffs. It will
affect everybody; it will affect the
general community.

SHr1 RAJENDRA PRATAP SINHA:
May I take it from the hon. Minister
that this is the correct interpretation?

Mr. DEPUTY CHAIRMAN:
will have your say, Mr. Sinha.

SHR1 RAJENDRA PRATAP SINHA:
But when the people......

Mgr. DEPUTY CHAIRMAN: Order
order.

Surt AKHTAR HUSAIN: If my
hon. colleague seeks a judicial pro-
nouncement as to what is the cor-
rect interpretation of any particular
clause, my friend will not be able to
get it here. This is not the place to
ask for it.

You

1 pM,

Now, Sir, I was trying to place be-
fore you my submissions on some of
the important clauses of this Bill. I
would like to commend to the House
particularly the provisions of clause
16 relating to penalties. I consider it
appropriate that the punishment
for the second offence should be
more severe that for the first offence
and that for the third offence should
be still more severe.

Then, there is an important clause
relating to offences by companies.
Now the difficulty about companies
has been that there may be people
who may say that although adul-
terated foodstuffs were manufactur-
ed, they were not responsible for it
because they were not there. They
may say, “It must have been done by
my subordinate or by some other
person”, Thus the real culprits or the
real law-breakers may escape on
technical grounds. If this happens. I
do not think that this Bill would
succeed in putting a stop to the adul-
teration of foodstuffs by companies.
But the way in which this clause is
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worded gives rise to hopes that
every person who at the time of the
offence was in charge or was res-
ponsible to the company for the con-
duct of the business of the cagnpany,
as well as the company, shall be
deemed to be guilty of the offence.
These words are comprehensive
enough to cover all persons who may
be really responsible for the offence
although it may be somewhat diffi-
cult to apportion blame on any parti-
cular individual. One may f{ry to
shift responsibility on to others but
it appears that the language is as
comprehensive as it could be under
the circumstances.

Another clause that I would like to
commend to the House is clause 18,
which provides for the forfeiture of
property. Forfeiture is not essential-
ly a punitive measure for the person
committing the offence but is neces-
sary in the interests of health, be-
cause if there is any adulterated
foodstuff by eating which the health
of the community is likely to be in-
juriously affected, then it is fit and
proper that such foodstuffs should
be destroyed after being forfeited. I
see that my hon. colleague Dr. Mitra
agrees with me on this matter be-
cause he amongst us does appreciate
and understand what  deleterious
effects are caused by taking food-
stuffs which cannot be easily assimi-
lated by the digestive system of our
body.

Sarr  KANHAIYALAL D. VAID-
YA: Even though they are adulterat-
ed.

Surt AKHTAR HUSAIN: My hon
colleague who is a wvaid knows much
more about the digestive system than
me, and he knows to what extent
adulterated foodstuffs can be digest-
ed by our system and what medicines
he can administer which would help
those adulterated foodstuffs to be
digested. However, this is a matter
for the medical men to consider. I as
a representative of the people have
to express my gratitude to the hon.
the Health Minister for the very



Prevention of Food

1095

great interest she has taken in this
measure and for the valuable efforts
she has made to bring this measure
to this stage and I hope the House
will be pleased to accord its approval
to it. .

Surr K. B. LALL (Bihar): Per-
haps you are calling out the names
from a list before you. If it is so, may
I know if my name will be included
in it?

Mr. DEPUTY CHAIRMAN: Cer-
tainly; how can we ignore you? But 1
never saw you stand up.

Sart AKBAR ALI KHAN (Hy-
derabad): May I suggest that, since
this measure has practically un-
animous approval, no more speeches
be allowed? (Interruptions.)

Mgr. DEPUTY CHAIRMAN:. Mr
Vaidya. L

st wegavenrs o FW : IUTETY
TRy @ f9o #1 § ge7 § @&n|
F@T g | Emaxar st & @9
F Teg e & famin & feu ag

qg7  wiazas § fF wareed wamon
St T A w9 FW & fag
oF 7 gl w1 sy #1 s
U g9 T g ¥ fou @e
F aqd Y& €T A fAm &R
e ot feafs gw dw A § aw
gy wEsT § fr foes R &
foraar & &5 W A€ AT § | OF
Frer gfrgm & I9 AW § SWar &
gzwal #1 fr fagi faofa & qow
¥ o9aT F HAF YFR &0 fqwEe
FT AT 9L §, AR AR
farerr 33 % feu zgi fyvdr o ==
WA Ag wAT AT EE FEiE
T & faei 7 9% feu  wIe
awr g+ ¥ IF FE W, 7]
garzeor agi et 7 g & 1 oF
ST § WWFEr § 1 g9 faedt
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TR ¥ w e ogmr afr faw
R I AT WA ¥R 9 #X
fror  fear  war 9 W) IF 9Far
F fawr faar 737 9v 1 ww @
w9 FT I9N fgegr 9r | &g &
e AT 947 FT TS 3 4T
T &

SHrR1 GOVINDA REDDY:
meant by ‘Leed’.

What is

I

Sur1 KANHAIYALAL D. VAIDYA:
Horse-dung.

i

AT FT AGE qF 999 g v
& | e qrg wfEE FIRw FY &Y
e, ar  arErfas w0 wr &
#ifed, T8 dw A gw 3T aWw
fewwr  wqearl w1 qFEST FET
g1 mfds ok awrfes e
§ 99 g7 W N AY I ge
e g @1 g faR ad F oa
gF W § ¥R g faww @t
waT & 5 Fae FHT swA @
SEEECEE T S G LR Gl
WA G TN T oA F
for @ g7 ©F A9 FEMEAT FT
frafor ®w@r g frmg fF oo
3w A BF gU weeTaR WX IfwrfP
#1 W fFar o ¥51 TR & FE
gl & awg o feafs  dr gf
M ST FI A IW AT JIEAET
F1 frafor w2 g frar 1 o
grAT ATz qW@ § AR WA
oF 7% FEE© F1 faniw e
gET | 9T # g® awidr & faegt
FFAT G A 1 T
AT T T & AT @ A
g & {gWET & T § W
sl g9 gwAfT & I WA Y
N F8 | gww F 4 5 oF
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[#ft FE21 &% o Fa)
A oA fae wAT §, IEHT qeA
#t FEger v anfgd | @ETS A
gfaesr & & Fw A, fcF
gratfos ot & wrey q) fret

=1fgg |-

78 Uk sqmw  fogra g &
9T AW ¥ waieq  wAT § FE AR
gowsy TEF g g dv SEEr FA
§ 98 I& ATATT g I & ;T
QU 1 qEr & | 9 gAR &
¥ ¥ F1 AN 9, aF A
s q& § e & §@r feafa
g W W, IR A qW g
gRET Ared AE J O 4T, v Ag
# syrofeal 7 9 faafq «1 =
ISFT AW § TE-TE A AN
ferr & ¢ fear o1 R G &
Y WE W TGT FTAS W 4 | g9
@ faomae FW & 991 F @R
g FZA U HAT 9IAT § T T@
g mw aueefy @ AR erwer &7
g £ | 9 9™ 9T I§ oA H
FE F9f g1 TR § AR H W W

FfaF T T ARATE | F ARy

W off § a8 FgAE AT § fF
§ YO WAL F FEI qF @ A0
F TR TEAT § fF W A omay
IYER WHAT &7 @ FT T qEAE
X AR FET E | T WA S
fore faws & gude w7 ST 5 w@e
W3 g SN W ®F 9 IgFT
@ F@r g 1 faeg foe® o
fadl W & SOX § gU HAY
st 7 ag @FR fFar f5 aTeqfa
A B A FEE G oA qFEW
T8 T 1 3@ g FT A
T A% Fga. €1 g W 9,
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g 79 guma oY § fF aweqfqd
oY qFEE A4 A § | i 9%
sar & fes & St ©F WA TG
afr g o fr aeafa 1 @we
7 fog gfiex &, 3§ F@ Sl
GEUNI U - (s O £ 1
fier & &Y smdw fAT Wk oA@
Faed 7 av fafewr gros & qAw
at off 79 f& g7 T@w G | IW
waR F ar g fawm & weerEr
F1 arearer 91 feg ww @y gardy
T G §, W FW 4G W
any wodl W@ ar ug W & fEd
# feu zear adf § |

g aF Tefy §°  HIR ST
FT QW &, 98 IR @Ry *
fou facg® Wt o™EET Tg § d
TIRE HRIOT ST W SAAT A
nsgl qg & ShAar grm 5 J@ A
tareey far wfq fed fmar &f =
ST Wr g | W AR dW ® oeg”
AT FEATE F9T AT W@ § WY
Tar g W@ Al gAr 9 d|dy
&y grf, ag wedt 93 geir QY
za¥ 1% o= A § | WS gW A
3T & AFa™ ITH AL sfFal &)
3@ gFd g, SN g wgear 7 &
ST SZHT TEATT AT FCATE | HT -
a7 g S § @1 3 AT
I T T AL FX FT § ) gF
g #1 afefeafs = gak &w 7 @
T TWid WU AT TH gET §
fr g98 989 R GG F eqreeq
F AT 4T &1 AfET ) wmw ww
g BTE w9AT 9 Fely  FyeET
i Ed W Qg wWoer aF w7
®| & 5 s &1 mrow fae,
SET &7 §T Tl Fv oAy A
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g s fasg S gAE SeEeT
I waedr & A @Ad) § oW 7
ST EAET AT @A |

o gw mad & v oamEr

wgi 9 &% & wftal 6 ggr @
o qaEl & wfg § dw fasrer
S ST § | IYFT AT AG T
¢ & arg miat & Y @@ A0 @F
% fer swomw At v g
WU gAT T AR A A E R
F@FS TE ¥ gy @ Y faa
W el gE § Sww R adr
Treqfd & & g I qWE &
frar &Y faadt s 3T & § S|
FER A9d e ® ¥ ¥, §ER
fou aF® @@ AT gR m,
wLE qiT paraw fi g wRER
wf 97 T Fe 7 T W
gFdl & | @ G § S At "
FER & Fof § DA ITET T
fedt g} sawm & feq fFar ar
grar § av foT sae S| wer
FX et Sgavfht @19 § v o
gFar § |

gAY w@TEed FAvit St A 997
wgweAr Wit St & w9 @gT @Ay
q¥ TG AR E | AgEW ey S
T Rqd SET ¥ @ g aey
foar ar f& &t Y s F @A
F 78 @ WK & g =fgd
SRR w9 SftaT 9% 3§ A9 A
g fFar W) gwar &7 o
wt e & fF T g A oger
gAT T9E, R FT AR W) AH
T qF TWAS F | &R
$ife ag § 5 wrw s Y wfas

§ =fys agrar fRar w1 faeg
47 RSD

1 1 SEP. 1954 ]

Adulteration Bill, 195% 11CO
8 gamw § T @ ¥ gao
TS FRTE FT AT FEAT
% yaa Y FAfeat I &4 4,
q7 $0-93 W ¥ F TEHAT ¥
d ¥ gg f7 wwdwm T
gFdT § | ¥ @ FEr ¥ g
WA AATE, 9 agf R feafg a8 &
fy oo Y 9 FY wraat Ff 579
gfusiw d a7 @aw & 7% 7 W%
IME g 9X ANl & FI A
fremet ST @ §1 gl aRET A
W I % fivr g f omoA
FUAME &7 TAEIT §og § o
g¥ & W 7R W A Wt vEw
§ ST ST 8§ SART FAT
fromr § 1| feg WA @ @9 8T
W & § aqamd qaEar
g g @ | aFr
T ® R § T i 7
sragT 37 & fag gz T fEar
ST WG § | AT T T I
W % g § e ogqv faw
T AT T QT E, THE W
TFR FT A Ad 9T vEr d
wef FR gulr =/ # feu g
TFR F  FgAA@ I G § gt
WO & do # foy @ we 7
XD T Y AEARTEW § | wEwRA
T & o Qﬁ'ﬂT a8 fifs @@ oG
f& wT F =i &7 g I A
siatgd faar sna, ¥€r uwv o &
wgt & I8 AT NIT g a0 §
T geE wr Afg i g fF @y
#F W @ AF WE F W
gt & ag W MR-fR ww @
AT 1 T OEHT ST § 6K
fagusr w|E FT@T A N w3
W% wesr & g faad 3 @ 4

'y SNy gl:, N,
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1T gFR 1 q@y qf7 Wy ar
g fr &7 @ wravtr W) STar
F1 Treen @7 o1 fer quE gar
@1 ST |

g TF gU FT wEl F AR

Mr. DEPUTY CHAIRMAN: You
will continue on the next day. There
are a few messages from the Lok
Sabha.

MESSAGES FROM THE LOK
SABHA

EXTENSION OF TIME FOR THE PRESENTA-
TION OF THE REPORT OF THE JOINT
CoMMITTEE ON (1) THE CODE OF
CRIMINAL PROCEDURE (AMENDMENT)
BirL (2) THE CoMpaNIES BiLn 1953

SECRETARY: Sir, I have to report
to the House the following two mes-
sages received from the Lok Sabha,
signed by the Secretary of the Lok
Sabha.

I »

“I atn directed to inform the Raj-
ya Sabha that the Lok Sabha, at its
sitting held on the 26th August 1954,
has passed the following motion, ex-
tending the time for presentation of
the Report of the Joint Committee of

" the Houses on the Code of Criminal
Procedure (Amendment) Bill, 1954:—
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MOTION

“That the time appointed for the
presentation of the Report of the
Joint Committee on the B 11 further
to amend the Code of Criminal Pl‘?-
cedure, 1898, be extended up to Fri-
day, the 3rd September 1954."”

pi4

“I am directed to inform the Raj-
ya Sabha that the Lok Sabha, at 1ts
sitting held on the 24th August 1954,
has passed the following motion eX-
tend ng the time for presentation of
the Report of the Joint Committee
of the Houses on the Companies Bill,
1853:—

MOTION

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to con-
solidate and amend the law relating
to compames and certain other as-
sociations, be extended up to the
last day of the first week of the
next session.’”

Ma, DEPUTY CHATRMAM: The
House stands adjourned till 8-15 A.M.
tomorrow.

The House then adjourned
at sixteen minutes past one of
the clock till a quarter past
eight of the clock on Thursday,
the 2nd September 1954.



